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THE OATHS BILL, 1967

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI MOHAM-
MAD YUNUS SALEEM) : Sir, I beg to
move for leave to introduce a Bill to
consolidate and amend the law relat-
ing to judicial oaths and for certain
other purposes.

The question was put and the mo-
tion was adopted.

SHRI MOHAMMAD YUNUS SAL-
EEM : Sir, I introduce the Bill.

I RESOLUTION RE THE PROCLA-
MATION BY THE PRESIDENT OF
INDIA IN RELATION TO HARYANA

II. MOTION RE DISMISSAL OF THE
UNITED FRONT MINISTRY IN WEST
BENGAL—contd.

MR. CHAIRMAN : My request to
the Members is that they should take
ten minutes each so that there may be
an opportunity for many Members to
speak. The reply will be at 4.45 P.M.
Mr. Ramaswamy.

[Tue DEpUTY CHAIRMAN in the Chair.]

SHRI V. V. RAMASWAMY (Mad-
ras) : Madam Deputy Chairman, I am
thankful for being given the opportu-
nity to make a few observations on the
motions before this House. Consi-
dering the various remarks made in the
course of the discussion, I find that the
Constitution has been the victim of
circumstances. The cause for the vic-
timisation of the Constitution 1s the
actions taken by the Governors of
Haryana and West Bengal. We were
told that the Ministries of the respec-
tive States continued in their power
during the pleasure of the Governor,
but from the actions taken by the
Governors we only find that the plea-
sure of the Governor has resulted in
the pleasure of the opposition.
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To begin with I would like to submit
before this House that the position in
my State of Madras is quite comfort-
able. The Governor of the Madras
State is all praise for the administra-
tion carried on by the Chief Minister.
Shri Annadurai, and the Chief Minister
in his turn is very happy over the
excellent co-operation he receives at
the hands of the present Governor.
Such is the close amity that exists bet-
ween the Governor and the Ministry
that even the Governor is allowed to
make extempore speeches in opening or
inaugurating official functions. It is
the practice that a Governor or any
other functionary will be allowed only
to make written speeches prepared or
approved by the Ministry, but in
Madras the Governor’s relationship
with the Ministry is such that even in
inaugurating the most important func-
tion of the annual meeting of the Col-
lectors the Governor addressed the con-
ference for 45 minutes without any
written speech. From that, my impres-
sion is that provided the Ministry and
the Governor cooperate with each other
and help each other, the administration
will be carried on smoothly. I also
remember that on many occasions
Governors of other States have been
requested by the respective Ministries
to use their good offices with the Gov-
ernment at the Centre to get more
allocation of funds or get sanction of
various projects or even in the matter
of allocation of food. Yesterday’s
papers said that the Food Minister of
Kerala saw the Prime Minister of India
and requested for more allocation of
food to Kerala. According to the re-
port of the newspapers, Shrimati Indira
Gandhi had a telephonic talk with the
Chief Minister of Madras who, in turn,
agreed to allot three thousand tonnes
of food to Kerala. Such is the relation-
ship between the <Centre and Madras.
And I hope one wishes that if the in-
tentions are good and if the respective
peopie are really interested in the
smooth administration of the country,
the Centre-State relations will improve.

Coming to the details of the Motion,
various speakers have remarked about
the powers of the Governors. I am not
a constitutional pundit; I do not want
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to go into that aspect. But the remark of
the hon. Shri Chengalvarayan was that
even if the President takes it as his
pleasure to remove somebody at the
Centre, he can do so. If such a thing
is conceded, as a democracy we will
not survive at all in this country.

In the case of Haryana the position
of the Governor has been pitiable. As
soon as the elections were over, the
Congress Party obtainedq an absolute
majority and formed a Government.
But later on, within a short time, that
is during the election of the speaker,
some Congressmen themselves defected
and an alternative non-Congress Minis-
try was formed. The Congress Party
eould not forget or forgive.

Sir, in commending his Motion for
acceptance, the Minister of State, Mr.
V. C. Shukla, said that the State of
Haryana has been saved from the ene-
mies of democracy. Madam, for the
successful working of democracy, an
effective opposition is necessary. Here
in the State of Haryana we see that the
Congress Party was not at all prepar-
ed to give time for the Government to
work for the good of the country. So,
the Governor of Haryana had no other
option because for the past two months
he had been witnessing a see-saw of
defections and retracing of steps. There-
fore, he had no other course but to
recommend to the President mid-term
poll, to dissolve the Assembly and to
appea]l to the masters of the country to
elect a fresh Ministry.

In the case of West Bengal, I think
the Governor acted a little hastily. He
could have waited for some time more.
What was the real thing that prompt-
ed him to take such a hasty action?
We must trace the history of the Con-
gress in that State a littlee The Con-
gress Executive there, under the head
of Mr. Atulya Ghosh, was suspended
and an ad hoc Committee was appoint-
ed by the Congress Working Committee,
By that time they thought that Mr.
Ajoy Mukherjee would reconstitute his
Cabinet and that they would join Mr.
Ajoy Mukherjee soon after. The Exe-
cutive was restored but Mr. Ajoy
Mukherjee declined to oblige these
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people. These people could not forget
that. They had been waiting and want-
ing to win over Dr. P. C, Ghosh. Noth-
ing would have been lost if they had
waited for some time more. If some
more time till 18th December was
given, Dr. P. C. Ghosh would have
retraced his steps and joined the BKD.
Therefore they did not like that idea
and they thought of toppling it. It is
an unfortunate thing that the Governor
of West Bengal should have dismissed
the Ministry. He could have waited.
It is only indecent haste, as once the
Father of the Nation said.

In the matter of Punjab, the Chief
Minister himself resigned but he was
allowed to continue for some time more.
He also wanted one day more. But
before he returned to his capital from
Delhi. another Ministry had already
been sworn in. I do not know why
there is so much of hurry. These are
due to the manipulations and wire-
pulling of the Congress Party because
they cannot reconcile themselves to
the position of an Opposition or allow
a coalition to have any established
Ministry to run the administration.

DR. ANUP SINGH (Punjab) :
Madam Deputy Chairman, I think we
have been treated to some of the most
illuminating and persuasive speeches so
far as the constitutional aspect of the
problem is concerned. I was particu-
larly impressed by two speeches, by
one Mr, Triloki Singh and another by
Mr. Mookerjee. After listening to them
very carefully, T felt that it would he
rather hazardous on my part—not an
expert on constitutional affairs—to
probe into this problem. I think, if you
accept the premise of each one of them,
you inevitably reach the conclusion
that they reached. I am therefore very
much inclined to look at this problem
from the larger perspective, constitu-
tional, political and moral.

When we look at this problem from
this angle, we find that it is not the
change of the Ministry here or the
change of the Chief Minister there
which should be a matter of deep con-
cern to us, it is the general political
climate in the country which, I think,
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[Dr Anup Singh ]

1s far more disturbing and alarmmng 1
can only make very broad generalisa-
tions due to the time limitation without
being able to substantiate anyone of the
things

We find that the relationship bet-
ween the State and the Centre has
become very much stramned We also
find that since the emergence of the
non-Congress Governments here and
there, the number of parties has grown
and coalitions have come into existence,
unfortunately, many of them have
nothing 1n common except their allergy
to the Congress And unless you have
a stable, workable programme of mini-
mum consent democracy or parliamen-
tary form of Government, as we know,
cannot function We are also witness-
g the very unsavoury spectacle of
crossing the floor Mr Trilok: Singh
said the other day that there is noth-
ing wrong m 1t that many eminent
statesmen and politicians both 1n India
and elsewhere have done the same
thing I think he was domg them an
mjustice because I can readily concede
the right of anyone to change his poli-
tical views to change his religion 1f
he wants to or change his opiion But
that 1s a matter of some 1nner com-
pulsion some change of heart, due to
many circumstances But what we are
finding today 1s different, as somebody
pointed out 1t 1s easier to become a
Minister in Haryana than become a
naitb tahsildar So to compare the
defertors of yesterday with some of
the people now 1s not good 1 do not
have any person particularly in mind
But changing parties changing affiha-
tions between Rohtak and ‘Chandigarh,
the two seats during the day, that 1s
something which is not very healthy
so far as our parliamentary system 1s
concerned

Madam Deputy Chairman, I have a
suggestion which I want to submit for
the consideration of this House and
that 1s that we seriously reconsider,
re-examine whether or not it 15 desir-
able—1t might have been desirable
then—or appropriate or not now to
reconsider the very basis of the parlia-
mentary form of Government that we
have adopted particularly so far as
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the States are concerned What I have
m mind 1s that with a slight change of
the relevant articles in the Constitu-~
tion 1t can be done If you have a
duly elected Governor in the States he
will not be considered a tool or a stooge
of the Centre, a duly elected Governor
as 1t happens 1in many places—I have
America in mind He chooses his own
Cabinet They become Ministers each
one 1n charge of a different portfolio
not responsible to the legislature, but
pre-occupied with the work of the
administration The result will be
that 1t will not 1n any way impair the
sovereignty of the legislature

SHRI BHUPESH GUPTA (West Ben-
gal) Of course, 1t will

DR ANUP SINGH
able point I am just throwing up a
suggestion The Legislature has to
sanction the grants They have to pass
every Bil I have seen the system
working 1n  America With all 1ts
faults, 1t does warrant some re-think-
ing and re-examination of the proposi-
tion I would suggest that eminent
Parliamentarians lilke Mr Bhupesh
Gupta, some Members from the Con-
gress from this House and the other

It 15 a debat-

House, should get together and at
least consider the wproposition I am
not dogmatic about it I am just

throwing up a suggestion for the House
to consider The Centre can remain as
1t 1s I personally feel that this pattern
was accepted very largely because the
Constituent Assembly was dominated
by those lawyers whose predilections
whose training and whose 1ntellectual
approach and atmosphere were those
of an Englishman The English system
1s eminent But unfortunately in a
country like ours where the electorate
1s 1lhiterate, where the politicians have
devalued some of their moral princi-
ples, I think the Presidential form of
Government—I am using the word 1n
a broad sense—will be a good thing
today

Ag far as the specific Resolution is
concerned Madam Deputy Chairman,I
would only say that to my knowledge
at least this 1s the first time that all
the four daily newspapers of Delhi—
and 1t 1s really a phenomenon because
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they are not noted for supporting the

Central Government or the Congress
Government—have spoken about
Haryana though the phraseology
differed that there was no other

course except this I think 1t 1s a verv
damaging indictment of the Haryana
Government (Interruption by Shn
Jagat Narawn) 1 have my own opi-
nion Lalan

SHRI JAGAT NARAIN (Haryana)
What about Punjab ?

DR ANUP SINGH When Punjab
comes I will make my submission But
today we are concerned with Haryana
and Bengal

So far as Bengal 1s concerned
Madam Deputy Chairman, I think that
there can be an honest difference of
opmion as to whether the course that
was adopted by the Governor was a
Constitutional and proper one 1
think the situation there could have
been handled differently ( Tume bell
rings) Just one or two minutes more
But with due respect to the critics of
the Government policy, with respect %o
Bengal I feel that to provoke people—
perhaps I will irritate Mr Bhupesh
Gupta though he 1s not the auvthor of
it—to 1ncite the people, to exhort the
people to open violence 1s far more
serious than whether Mr Ghosh or Mr
Mukherjee continues

Madam Deputy Chairman, I just
want to draw the attention of this
House—I am not in the habit of rely-
ing on papers to indict any partv or
group—to a report in today’s Hindus-
tan Tvmes that Mr Konar, the former
Bengal Revenue Minister i1s openly say-
ing “Burn the huses”, “Damage pro-
perty” “Do anything” I am just trans-
lating him rather literally (Interrup-
tion by Shri: Bhupesh Gupta) I never
get up to interrupt anyone

SHRI BHUPESH GUPTA
know Hindustan Times

DR ANUP SINGH
papers

THE DEPUTY CHAIRMAN Please
wind up

You

I read all the
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DR ANUP SINGH Just one minute
Madam Deputy Chairman, he went on
to say that all the ML A's should oe
forced to come back and some of those
who defected should be skinned alive
These are the words

Then Mr Roy Chowdhury said that
this 1s a call for civil war Madam
Deputy Chairman all that I am saying
1« that I am personally not in the siignt-
est worried who becomes the Chief "“Mi-
nister in any State I do not think that
the Congress has all the monopoly all
the wisdom all the right to continue
ruling I would like to see the Opposi-
tion parties, with a solid progressive
programme to compete with the Con-
gress and even replace 1t if necessary I
will be very happy But what we are
seeing today 1s not what 1s aimed at I
think when we talk about democracy
we should be clearly on record, “Do
we want changes through constitut o-
nal, peaceful means, through pursua-
sion, or do we want them through
bloodshed and in the streets ?”

And finally, Madam Deputy Chair-
man, I would say that anyone of us,
who does not allow the peaceful ex-
change of views 1n this House 1s also
directly or indirectly, by implication,
murdering democracy We can set an
example here which will permeate
throughout the country

s\ ST Arerw - gen el Fad-,
#7 2 fgq DAY Farar 0T 928 A ? |
4 wifezgan ¥ faega &Ra g 1 AT
q& UF arg # T3 3Al gE F e -
Awa F T 4 W FriezEgUA :
gatfens of warearHl § Fwer fa S
=) FT AT AET g1 AT =) 9 e
Y Frr fF W &1 wET FT fear
wur @1 3 wifkeegwa 3 TS
YT AT #) AT s aRlaare @)
z&) qE A &) A A o) ) wFSt
¥ Fgr fF SR &7 ndv Ad fF 1
& N 'Y A wer fEoIHerd
FT &5 far 1@t &1 AT FAT AT
T8 LTR N 9TAT ag) =rgal | wii
TR FT FIT AR W E A AR
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iv

[+ s qvrao)
¥, T8 4 woh ared vgar wEar g |
SATH AMTE S A £ 4 ag QuaAd
g i afcaron & wad ¥ soi sifeqaraa
T od qarfas seviz fear g s
ELES rrarﬁﬁ: uag« far &, sa@ 3
TIAT X AN srfeqarerg A s qar-
fas gzedz frar 2 s gara & TR
¥ srfeqarara &1 s Aarfas gz2-
9T fFar o wei warﬁﬁ gt
faard1 shveitm gz qe anaard
gfkarm ¥ 4z Aw 2 fx agi yo few-
T g4, AL gfearor & gfeamn &)
fafae) 21 danfed) arfomr o o =@
fmi‘ﬁ‘r% TEFT FY F§ 2w A fw
g S8/ feafan aar | saw) =1fex ar
f% ag < fafaeet Fgar fr az &fs-
AT Y TATT AT 75 qIHT ATTArE
TTA | AT GHT 38 FET 4T O,
At fear | Fma § 9asgr sae e
T 4 A% fafazat 71 Farfed) ag
A1 zafag gzt oy 13, 14 Fe
T OF IT 9 I9FT Tq47 ¥ a‘:—gr 9%
IH(TA FATY 7 39T & )1 ¥ 28 UF
TR "I grar 2 for nady 97 qaifa
T fFe g @ gemr o w
SrraEm I g mmay § f qarer
¥ 29 qrdm = wfedrse ) Wi
TATE ML B, SR 18 FY gAT A A
18fzA frsﬁ“rn:sﬂwﬂaaarrmrcﬂ | FTTF
# Y 9gd ﬁqfq%@ 71 1< T Farfd
¥ Agi A, vad fas mave 18 faa
G T aFT & 9 gfearar § ast
IaF) irarﬁ'é) 9 AT v fzq Ay
T ATY § Y fafazd) %1 @m &%
A& 1 A1 Arm ‘Q"aqgaqs{%g f
T F T A A 3aedE FY F
& At fasar wifed | 3 ) et -
T g T F g b,g:,% . feer -
IH A Ag aned § fm ea wen
BBIATALT ] | g FET STAT L O Fiag
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gIFR T FE FEWT agr fwar,
ga®r Mg o7 Al & i oy armwEe
fafardia & sAw 7 arfam emq &1
wfga gfaarm & madt § 0 fz2d)
foe)  atv foma) o14) grem & Aea<y
T gorE F) T IEFT FT AT
93 AT 9Ed agdr e aT ag fesr 2

“Bfforts were made almost continu-
ously to topple the Ministry in co-
operation with Shri Devi Lal who want-
ed to form a Ministry under his leader-
ship.”

=<l AT Fy AT FT Bt 7 A
fafazer & u1 22 g ffare A 7 FA
fearer fo smody =% fafdeas gamgw
gra 3w fafaedl %0 arfow &3
a® & g erfox 3§ ) wifgw ) T
9A ¥ | AW, H IE 939 9E 9 AR
a1 AY, AE segw o) $R T[Ed
wlegare fag & 33 gag 5w &
wE a3 U g T nw 33T F
tzz g fafawez & adlEm S @
A 3T IAER AT W@ AW T A
ZHI1FR fafazeT & adiwm A Sy w1
Fred) AT § qFF Fqrar 3
IaFr amiA fawrar war fg smas
H ¢ fafarez gamen s 3w fafaed)
F1 zifad FQ 1§ Fwd A
% wa% ¥ F37 gatr 91, TA\FA AT goAT
g1, 3992z gin faface & adi®la
fwoT ar agt @ w1, I 1 SHBA
Hr4TTT A1 AT JIF F AT F77 7
tzz gim fafazex @ amg wfo w8
wadqe wgd) § 5 ga arfea ady s f
71g A€ A BT AM-F0E TaANE Fi zrfawy
F F) FITN TG G E | 2zl ar99
¥ F< qUT FE TaT AT A7 ) saqY
g7 ¥ #gr 91 f% ozt ared) [rgar-
fe gragt sqishina ¥ dfsu, vF yra
dfsu, v: a@l¥ afaw, aRdan £
gaad #FTWEH Nfow, Fa FH®Afeo
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gL aTFq EARF) o1 §, q1gn fafaget
Fgd) g gard arfaa < A war A
&, W § gfearm &1 g1e w2 yFar
g, & Argn ¢ vew arfaa awd
3 fan ow 3 A Fifaw N A @
3 W ey Aarer § g AF Farar
for wst wgr war fr qe8 Fiw ffagex
FATIN, qu z1fae T wwd g1, T w4 |

7 ag st w7 g 5 sy arfaa
A @1 wrfew 1 T sqyefwAa &
dfen ity Afauw | e 3 Fm 4@
L ADT qi g-I-gT IR emed |
I AT T FTgAT & | WA F AT
ATET T HIT YT 9T JGHTUT T BT
fF sran wasft 71 fad 9T sqg gat
T ardl ®tor gar ), waar gy aar fx
AT q@ST FTIE FT Q2 &7, HAL
uF feq & agr g ged M AR
A% war g4 g & §H 1 gan
&fFT 7 99 o1, wEw Fifew 7 f&
=TT 2R FA9 & g A w7 afia
FLHTAE | AT AT E F agwgar
fx gn orfom adfy @ € w9 arw
g1 A ¥=T g Al & F WreAly
Fifra a9 #) F35 ¥ W@ A0 =@
FZTT AN 5 ssq qEet ) a6
3F Far AT 8, 9g AAIr & v
AgT FT W) §, A7 F1 T FT @)
&, TUAC AT FiAT § Fer fF gouw
arfom wwar arfgr | gufaw ag «
FET ATAl & FISH Ty § fF Fmwy
g arA-Fae fafasds & et
Agi v d faege g ara g1

qarg ¥ FAT AT 7 quTE F TR
¥ fasga femvre are-feeg & &1
qgr 1A feg & srAdEd] o
fesr wa wue 2@ f@ ag quifd
ALY 1 naA TR TAIE PR wr AT
fF ga asreg qatsn | SAX AR
fag argar f& & 7@l 9 dar g ar
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3uFi  weae feafma =&y ¥v g¥Far
ar 1 33 raRfew 903 & frorem
fear 1 ag nam fag & wer f& oF
fea &1 @& dfsw, d aagmar g fF
7S #1 ¥ A Jarfed femnd #1dmz
g 1 5% qoifee a g @ fenfaa
FIT A GIT T fees| q1w, WisA
fafazar @ @ fefaeer g fas Al
a1y &) g+gh frer v garar x fafaed
AT d) 1 ag FeaT F ga fafaed )
zrfas Ay 4, g8 WGy ¢ & am-
FHQ TGANT KT FI, AT AT HIG
g1 Hovmarg f& foa ke A
ArA-FaE Taaney 1E 3@ few A
H:aT F| 79 TR R 1 5% UFE @I
2 fr g ara-wma fafaed) #1n | #3
GEN]

zad) araag g a1 § w fedqne
aga gu & sfarr &) wdfe & d
g1 g ot fehaw gu 3 aad 9gw
FTI97T & gv, ] 9 F Iz A9
gu | s ag frar siar g f e o
7z gur Faitw  22~-23 fafeeT aar
fqo & | Az yarefazx O F #ei-
fre1 = 30 srafagy &), SEw 33
fufazeTaaro ) F) &0 7 Fis G €T
Fgre0 1| 3@ Fn swaIE F 7iaferm
F7 v2 £, w18 w2 e fafarez ady <7,
fege) fafateT Al @ | ¥ F 99
% aarx ¥ 15~16 fafareT oy w4
FqIGT FW F | wa 3gr o af e
F) UF w19 & 65-70, 4 7@ uifegr-
=) 5T 8 W, 4 fegdl fufreex
Zi AT, agr «FY o fFay 779 | qq
16 fafaret & =R forgiama ® gana
FLATA1 | WA gEGag 2 % 70
3 w03 fafaraxan ME 1 2@ FEal
f& fafarer sarzr @at f@e, zalew
atfasr fwor, sz Fvs aag ad o
fre we & f& (afaed =2faq adr

N
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[t sra Areror]
wEA), 39T AT &, U A 2
oaT agY ag M wrgarfed) Taqde g
g ag 8 efga g | 721 Fida §
Y HA9F] FTENIRIET Agy fwer?
YT AT FT ATINATIT Agr fwa
qarQ ¥ | g1y ¥ gy T A 4 GIAT
faar & 5 g¥ frer ) wag w2 & o
TE a0 ggat #) faaiafa @ 2
¥ fira & fagar® agf g | 455 s
 fagars g | 4 gamar g fv 1wm
Fag #1 7w 31 wrfer o i 3 wfaes)
FAN, oA AR o 3@ A
T AT 7 Gl 1 7 A% oy
ST Agl %37 £ § 1) v dar @,
A0 FwfE@ 2 sed gmr iR A
argatf@) Haraar g, gufem dfaiga
FEIE |

dTH, d ag st F3T @ 91 v fom
g0 9T d A A9 A o7 W E ag
9% § 1 gafeg | angar g fx fae
N 9T AT F T HeyAIAT s
EUE——d @1 &M g, wiedizama
g AT F——vaF fory T AE-fema,
gl wifgr & arR gacam & o
St T T | e § 9 AT
q¢ gewme faar 1 azr yerfed) o,
TEAET gz AR Al v Sfese
F HWT A€, AT 9397 ¥ Uh aFy
i1 Fgt 9T ¥arfre) ws A3 g
F A1 7 IA AT AE TT TR
#egifaat garg af, 7 wafear @ &
FAE 79T F Tarfeers aga §9 g7
AT §, 97 %3 F) ) q97 Awar
g1 Tag Fgar § fr sq qafd @t
fod ® a1 SwFr ww 2w feafya =7
[0 AT FfaErE w7 @w FW 2]
FEl % 1% § | TF) q¥GG &1 FW
FATE 1 AN 81 A¥AY § 1T AN
A 20 TA AW & &) @FT 60 WIAT
ST E QAR FAT FYT R | In 4T 441
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SHAT @At a7 fa § JraT A
@, fwesdgma a3, fox I9a, 9ai
gF F fagar @9 w7 & § AW 9 |
T BAT 91 T ge9e avy gfwmm
FOAIGTAAT ®i | HSHA AT gOAIOT
Fo HQTeSt ® AT, AL LT AT
awe W1 Afgu a7 | | 99 %&T @
FE F TSl FT AT AEA § *
FNT AT AT FLAI § A1 AiEwA
¥ otialt | TE qYE &1 awal 4 i fF
st argAificd) aaaae & waw €18 95
Wye aife gawy frwr a2 ad qewad
# wfeg ¥ 1 4 swwar § 5 oug
TIY ST FEE FTO@A §AT, ATZATI
AFqNEE F GOE FGF | AT F I
35 g =ifen | am g a3, ArEal-
T faadz FraAr WE | g8 FTAOA
SESEEEREEICE: Esckisillify
FF o gargw,  sgi-agt R gEal
2 Fa1gm siT FaT & s S )
T q1A HAF W AT @ 2 1 19 AFH
g, I 19 § A s 17 ffaseT 49
Stg W 3 W AT G ®F IR Al
ag FE qF MO 1 A =Agal § 30T
¥ 9T SZa A Afeg | 798 95
7 FgaT AgaT g 5 9 fewed A fm,
ForNza § d3aT §.f@q &r@ o 7819
g AT T AGT FOT AT SRAT IaFT
o5 o, af fafad s & ait § =g«
qeer 2 2 | ar gafa smw FifEy
ag 3 arfgd & s @ mEAfEw
qaTHE A FA1F, SgT FAET E FgF A9
FATA T @ AT T FA1A H
AdY srrAT AIET AT &gl FREEITA B,
FfsedaT F1, TeFe g9 3 HT A3dT
5T B AEA AW ¥ 17 39 fF a3
s fafaed) gt w9q € §1 a7 |

(Time bell rings.)

wg0 & 5 uRo TRe uwe faF
g, dn % faF, =1 faw afEa
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AT arEl ared g, Wifs oo 99
FT A1A, 1 f@e oT 7g FEgq
qwm graar, faum awrfeafaa gy ad,
ar 3g gFmn wET AT AT 9q A7
gaZ AW § A1 W) w19 ALY AT Ad
A 78 I qOFT T A FT, THAD
F1 & 98 97 TAq § | AT AST) A
AZT T FNT F15 ©F FQAT & Al
YA T4157 |

THE DEPUTY CHAIRMAN : Please
wind up.

SHRI JAGAT NARAIN : All right,
thank you.

M sfigew gq aEEE (ITINRW) ¢
AT gogwty wgear, g
¥ avgey ¥ a0 yEaTa A< gl
gare ¥ graed § 4T q@FE €A
TLHT AT FY TZA EE & IAH FE AAAT
Aazedl ¥ gz A Y & T agi N 9
g @ ag afay & favg v Ema &
fawrsd i qusgrazd & d@famfas
AR, FTEA TAN 9T sfea @<
IfT A2 fF A% grary § Saraadr
¥ BT 4INE gT AT & AT T AAF
A dRNz gra & fx oAl & aged
§ ). umAla 997 R Aaaar
A agaq il Aaas gar &, ard &
F AXF F T F AW FE 974
araar g MCANH FNE F 97 ) 3NF
§ wawe w@a &, zafag ag wrwen
#an ¥ 7 Fe¥ AR 9T FIT 1 AL
2 f& oY ¥ gar & ag @fagr & fasg
gar & 7 adr, FTn F famw gan 2
arad), fag@ F faare gen g aradh
FZ ATRAT AT TT FT 95AT & FaF gaA
FE A, A I F Al AT
¥ | zafag oY gyodq gz gwaa & f&
[T & T F faen s A afage
% faeg fom § 3a% fad gila wv
FAFT A GAT L AR am 2 fa
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gfemm ¥ wagd wea #A17 gg #¢7
2 5 4 wrAd w1 g A2 § & srEar
739% 7w G ¥ fagd and 2 g
AfEa ¥ gamg § ady sav & uimd
TS & 10 38 T KT AT AZT JGANT |
I gAY U ST gL q%E @ A<
FIAM &, F17 F faars 2, #fag
F faars & 9% swArar 2 | #hA
A @rAaT T= A F R wm gzam
FT TFal, 99 faare sewdt &1 e,
fatra &1 wwrr, I77 S5F 31 T,
Ffcrge qaTd a1 T, qmeT T
Ear, Fr ddarfad wEr A 2
T 9EF T A FE qANE A 2
ar ga 3a gifaat § foedre ofead
garer &1 wwda fear @ sie foediy
g9 UET & ATA(AT 98T ag 3% W)
T ATAN 1 YATH FIE F7 A 17 F7 q13
FEa 9 FfFR AT w7 TR ATHET AT
fr ArAwT agt agy WA F g
ST e § AF Seeid NAq LT, G-
FIAAT TEAT F4T AQATAT 98 AL R
# adt arrar 1 83 Fr A g fr wrgfhee
rex fgo =19 F AT qryor H g 2047
faar f& ot ggarer g€, o) S wewa
g4 ag wifrema g4 | 9429 @1 6%
fgmw g, faega faars € | sms
afara g & #4877 A gEAIS
mfraaa gl & 7 avg waa1, dfdge
ANTAT, 397 FTALE AW 9w ) gfc-
sar | wifema e sfgar & a9
Fo a3 = g@F ! AW
fi afs=d) Fura FFR F1 afg avEies
frar qar a1 fggreE FEAT FUL
qrar, ATHS ATTH, QAT S(F9
F1 Agy Iq fear s, aga oW
ZAF WA A F AT TIN T AT IH)
21 e 9shl Sro AT fag & ara F
fergmra argra ¥ 8 9 qeR@ 98
FT QAE | 9N qga @ w2AT F g
£ T ga geardi ¥ ag A § frv @i
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[+ sigsw q@ amefta] - -
gi=Fa A, S 9FFT Go Ho qrFf &
wifae gd & 9ad T § S A q1a
F3a 2, T § AM ST X A qTH FET
A€ 3, 7T gealaT §TET A 9gA ugd
gz frar o f& sz ofswdr Fam
FTHIT A1 A A€ a1 g4 TYAT  FI9
d%, I g TN Fga T2 D
A 3T g W wgr agT @ & W@ T,
FIATATT ) T FTH I€ FLIT, fayorey
F F@T , TATEIT FN, g9 AAT
&N, 7@ AR T §F TAH TgT
TR g4 AFT A1 | I &9 T &
gq 7g Fgal fa gAIN wewa arfeaa
qr, FaTd geara wifema A, JQ
gaa g Frar

SHRI NIREN GHOSH (West Bengal);

He never said it.

Y PO T TSR A FIA0AT
g1 4 130 3T WIE 7§ 23 A10@
Fr FraYe AA ST T S wrer fzar
g1 AT IFF AT ST T F&IR
YT g3 g9 i &1 werd @ af R
gaw afgstsd  IATT 9T F§ @l
g1, X FIALE DA Ny 7g 7§ fw
gad o g§ fard A= g aY a8 3AF
7 FT A 19 § ATFA FL 9T 974
# q< A, gf=araT @ 906 4, S
foqie & af  ag & s I9% a2 7=
A% &, g #8 a1 sr@wmafy agrar,
% qg FT AT IFAT § IAF W& F7 |
IE1 g qra ®1 grar Far g 5 are
TAY gard s AR A 394 fafaw
fergdtqy a1 Sraarar a1, anfe
AR B AvALA A 7w
g army fim o9 A & gwe qFo
uSo HT N0 SIAT, AJFAA & Frag
F1 Tzl @1, 73 s afawri
FT FrAqraT 87 Tlo TdHo Tlo Y
ugo wdo flo = v yrfeat whea
§ anfuer g 9% A9g FHEATAEAT 7
R STAT 14T, IaF gear fFar amr,

ag #1 fefaw  fasdfs ) aw
g’ fax smi® A oWw
ST EwT Al F@, «Hifw
Tiferariiz & &) 9o gao o 3T Tho
q&o Mo F Jarefi AW TE AT T
W< & &5 gtk awgT Frgwatst w1 @A
q AT 7T | &Y Y A9 AT FA &,
aaFie § mfas soF @ @M A,
97 HRdT #) gES &Y, 9% sladn
¥ IUMIRY A, IF F1A B W@
#) ggIe I F1 Fur FfaF1T &7 AT
dfamn & wrd, #1997 F S F AT,
i @aaar & qry 78l §, sARA¥
F A9 g & f& wmay & o
gWa §, SA Al AN, &R
¥ US F A gzEn g I QAT AV,
dfagm 7 geoam™ T F AR g
FW F L AfiF1y, 90 g2 T w1a?
ag o1 FET W AL WIAT AT gFQT |
ag &% a% 1@ Ay § FHIE 1A
e F 9Et & fqg 1 s q@ qr o
qgt gatr, St qreex ok gaa ot
T aE q FOFT H, A H, Ia
ag FET 091 g fF avefy § gw nif &
FEIE, WIXTF) FAaT I #3712 5 fawr-
i fagis #30, aade anmEa | FI01

SHRI NIREN GHOSH: You know
that our Party has never given that
poster. You are welcome to do that.

SHRI S. K. D. PALIWAL: I am
saying what I have today read in the
Hindustan Times. 1 never speak with-
out my book.

ag fgigeam ergra i gur ) faar
qarr & § & W Fa A Faar,
¥ Y FF FF W § TAMT F JHT 9%
FEAT §, FGITT F AMGTT I FFAT
g1
SHRI NIREN GHOSH : Birla’s paper
is a guide for you.
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sft sNgeor T aEiva . AR fau ow
9 Wrgs Agrg, war ge ¥a K
A ATET Fo 99,9 AT Y TH AT
O Agr #@rAar 1 R g @ s
g 981 § %1 F WWE .

THE DEPUTY CHAIRMAN Your
time 1s up

sft siYpe qq AR . TE Gl
ara, 3qawnafa 7gigar, 78 M FE
2 fF are A A9 F) qrEf A
Frgs W x3 afFq gfaar & arsfam
FTHAT AT T3 F)7 AT ATAAT, 38T
ar wa7x ¥ fqd, afana & foa,
3R F Usa & faq amfer afasra
F fad v F1€ gorsa agy g
9A ¥, sgfe daq{, A& &
33 ¥ s q1g  AREr _rEFiAy
FIasw & WAty ¥ Q1R &AL IAF
3T ua oM@ A FAT ArA FIH
¥ Fmadan &% § we W
¥3 AT FAgA R AV AAIE § FAE
97 TQ@ F, § I@ AT F AL
AT |

SHRI K DAMODARAN (Kerala) 1
do not want to say much about the
ulegal and unconstitutional activities
of the poor Governor of West Bengal
for his utter disregard of the provisions
of the Constitution and the expert legal
opmon 1n the country After all he 1s
a puppet of a small group of people
sitting 1n New Dellu and pulling the
wires One does not know whether to
condemn them or to pity them Any-
body can see that the gadd: they sit
on 1s shaking from the bottom In fact
the Central Government fo-day 1s
weaker and more unstable than the
Governments they have overthrown 1in
Bengal and Haryana In fact 1t 1s so
A meagre majonty 1s there but they
are shaking in the bottom The weaker
they become the more amenable they
are to the pressures of the foreign and
Indian monopolists and the Princes and
the jotedars n the country. We saw

[27 NOV, 1907]
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how meekly they surrendered to the
murder of Indians in Hano by the
Americans They were not m a posi-
tion even to protest or to demand an
apology from the American Govern-
menl We see every day how they
surrender, how meekly they submit to
the various demands of the monopolists
and the more they succumb to the pres-
sures of the monopolists, the weaker
they become It 1s not a secret that the
foreign and Indian monopolists and the
Princes and jotedars in India have
been openly expressing their displea-
sure of the leftist Governments form-
ed in the country from the very be-
ginning They are naturally afraid that
even the limited powers under the
Constitution could be used against
their vested interests It 1s they who
have decided the matter behind the
scenes Mrs Indira Gandhi and Mr
Chavan have only fulfilled their wishes
What 1s painful 1f not surprising, 1s
the somersaults of Dharias, Aroras
and Chandra Shekhars within the fold
of the Congress They were most vocl
ferous 1n attacking the monopolists, 1n
demanding the nationalisation of
banks, etc, etc Am I to believe that
they are very naive that they are un-
able to see the dirty hands of the same
monopolists and the same enemies of
nationalisation of banks, behind the
dastardly aftacks on democracy? I do
not want to analyse their motives If
they are sincere, they will have to see
that the upholding of anti-monopolist
policies does not fit m with their sup-
port of the butchery of democracy Do
not have any doubt about 1t, that the
attack on democracy in one State ot
the country 1s only the beginning It
1s the beginning of the end of the
whole parliamentary system of Govern-
ment in India and with 1t will go the
1llusions nurtured by Dharias, Chandra
Shekhars and Aroras 1 admit that
the Governor had reasons to doubt
whether the Mukerjee Government
Government had majority 1n the
Assembly I too had my own doubts
but how to judge whether the Mukerjee
still enjoyed a majority 1 the
Assembly or not It 1s not decided by
counting of heads of the deserters in
the dining room of the Governor It
1s to be decided by the Assembly and
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[Shr1 K Damodaran ]

no opportunity was given for that I
do not blame the Governor for advis-
ing the Chief Minister to convene the
Assembly for a trial of strength It
was good that he did it and the Chief
Minister readily agreed to the proposal
because the Chief Minister himself
wanted a trial of strength 1n the
Assembly He eonvened the Assembly
for December 18th and still the Minis-
try was dismissed Why was the Mini-
stry dismissed? If the Chief Minister
had refused to convene the Assembly
on 18th December, we could have
understood 1t but after his convening
the Assembly on 18th December, the
Ministry was dismissed Will the Cons-
titution cease to function if the
Assembly 1s convened on 18th Decem-
ber mstead of on 29th November ? The
reason 1s clear It was expressed by
Mr Dharia himself in his speech You
are afraid that some of the defectors
would return to the United Front by
that time That 1s what Mr Dharia
sald openly These reports had come
1 the press also After all they are
defectors and deserters and one cannot
understand their minds A defector
who goes to the other side to-day can
come to this side the next day So
you wanted to prevent the United
Front from getting a majority in the
Assembly That was the real reason
and you wanted to convene the
Assembly under the shadow of the
army after unleasing a reign of terror
or letting loose violence on the streets
and making brutal assaults on
Assembly Members and ex-Ministers
You wanted thus to forcibly prevent
the United Front from getting a majo-
rity and function as a Government in
Bengal That was the real reason
behind 1t You wanted to achieve this
nefarious aim by violence and dirty
tricks, but how long do you expect
the deserters’ raj to continue? Mr
Dharia said that the U F has lost the
support of the people there The
people of Bengal have already given
the first reply to this charge and you
can see how powerful this so-called
new Ministry 1s from the very first day
the oath took place There was no
leader there and there was not the
Speaker there The President of the

[RAJYA SABHA]
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All-India Grain Dealers’ Assoclation
who was arrested for black-marketing
by the U F Government was there
Another person who was charged for
defalcation of money by the Congress
Government itself was present Thus
the new Government was formed with
the support of swindlers and black-
marketeers How long do you think
that this Government can continue If
you think that you can do anything
as long as you have a majority, a
slender majority, in Parliament, I am
afraid you are mistaken If you can-
not tolerate democracy, democracy will
not tolerate you 1 do not want to say
anything more

THE DEPUTY CHAIRMAN I have
ten names from the Congress Benches
and seven from the Opposition I
would like to know from the House
whether we can cut down the recess
by half-an-hour

HON MEMBERS Yes

ot aqw =wx e (faeiz)  ag
gia @ wmaar g fs gl sie
gfemdfl Fam@ § fog aw@a wFI”
ZZX FT AAT gE ATT A A FraT av
Awargiarl Afwa w1 91w A8 97 1 o
ag @fama F XA aga fow garg,
aur Fgr & gfawn fra fag &2
gfama  zafeg fd mqr anf, @
W oAF AT AT IV F "atfew
FIw a7 aF, ¥fF o Ffagm a1 w@=w
gr w1 ar gfaamm A sq oOF
F g ¥ g gl A sad frxd
F faz ) arfa A 0 F@T AT FTWIAA
AMTAT ANA o2 T ITE A F Af)
#Z TETE | FATEEE %72 ATHIT & 0F
qagqd  fafaset & 21 sxgaw &
a1 s Mfen FFgr o1 1 FAFT
am Afag e e @1 | a8 A
gdm e fee Ragw & sramz
@ | IR Fe fa g ¥ eufen
Y ST ENW@r g AT gA @m Sy
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fafaml § &, guR fod @) dgso
AT zd ) ama 2 fe foow fafaed
Hewggastgn safqa adi sew. ..
THE DEPUTY CHAIRMAN : You
can continue after the recess. I take

it that the House has agreed to curtail
the lunch time by half an hour.

The House stands
P.M.

adjourned till 2

The House then adjourned
for lunch at one of the clock.

The House reassembled after
lunch at two of the clock, THE
Vice-CHAIRMAN, (SHRr M. P.
Brarcava) in the Chair.

THE VICE-CHAIRMAN (SHRI1
M. P. BHARGAVA) : Yes, Mr. Mitra.

M owqw wF fw o Iemsrere
AERT, € A9 9B F @ @ fF
g1 H uF 9o Tho dlo & tafarey
= fafag 7 T2 7 21 sxgaeFr
gragr Mus Afen § 53, o1
AT amed FHfate 79 Fagan
T # Afew dwar igm §ER
gfagrE &1 gwe =R 1 T
IR g1 44T fF Ay s ag age
sy g @1 A ferze gw "
fafae & 74t & » & wedw W
f5 sz aw fafeed) F1 g WEQD
gAY Wieq § FE «%¥TATTE) &1 Sraa
faragr g7 TFaT Ay § e fafae
¥ ® 1 grge g 11
aaTE | g A e aradd) weg-
faeet dgart mim & 9w wgsam
o) feafa qar @vd 2 sc var
AT 92 a¥ fm g fead aa
g AT AZT 99 aFAT &1 FFEA
agf A3 w31fw faw aw  zeifkoar
§ wepfecel ar g far aar,
3 G A A F AW F A

grag sXad arfgd 1 ar & agaaar
5—55 R. 8./67
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argar § f& o fafawd = af,
¥ F ux fafewt ¥z gw a7
i gragr  a Iferm dfen ¥
faar @1 1 w@ ww @R Aww ¥ERT
g fa sa®r swaw@ srwwe WA
FrAar g gar g7 R g8 AR A
Tq wgr ¥ fad F wagz guw gW
7a & weEiM F | 16 AFTIATHT
wad e fafageg, s srarr spoft & I
#gT a7 za¥ arg qf=mw garw A
wfaars % s o fem @@
ST A @ AT IS Fg axar & 7
4 awg axmgr § oA segfaw av
amgd)  Fegfarz <9 € 1 FmE Y
Frgfase o et &, ag SR g e
3H AT gAY 918 qgT ATS AYFT
AT g AT gArd S AET @ SEd
g g FT A AYT T A SATTHT
w 7g & fag qarz &< ) &fa
A4 ang & g adf srar g fE S
H= Tio T@o To F HA o, TrT@r AT
FT AT A% 3F qTAF A, T 9
fafasl & =% " o ¥4 Aqig
TWIT g ity Sadr AmA @ &
agl #r 1 A@ITE ag dfagm |
AT AT "/ of) ATIRF T F AW
9% are $2 W@ 9 (% gw "fadma
F G FT &7 | F@TH us Fiha
gg faad are sgraar @1 f5 s9d
agl Hlg ST gEEHr FIH) E A FEE)-
TITA FTEATWIY | T A 98 Feal
argaT g e N 91T dfagm R @
FATATT ff FaF arg fFa aw@d
FE gt axw aadl g1 fuo anz
AETAaTdl § agas g5 3 @Ay N
gmfaee, arafaee sz TreEr €@
arefr gy AT AT H T2 I A
fe 37 # I A F ga F
I geady ;T A FW M
agl 9x S weAnd g @ ¢ IAw
#1 Ad Tradi g 1 Afwa IFT WAz
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[0 = =7 fa7) .
@t s #1 Common ¥ M
wifg 3 fafaez a7 zwa 1 w9
gz ¥ gwy § f& fo uFo qlo &
7 1gT afad) dnrew F 9 AT IaH
3 ur wfade fafaseT o911 36 aw@
J MreEr A Far JrET 9 AR TH
Ffgae fufaeet gar fRar agr a1
MY T §E & AF FaH @ d AT
FraT 4 AT w7 wfade w1 fafasex
Farfegraa7 971 T am gafewaia
§ o fox za gy #ar =@ a@Ear
dy 7] aag gfe agt #1 fewfuse
fafaedt 31 awda FW@E

Wt et fag WA (ATEATA) -
gt Hag S 8IHIL @ 8 8w
T AMF TE U F) Al FEA
ag =ifgr

ol sqw wE A= {7 WiEAl
2 fr gfamor & s fafaseed 30
HFqET FT AEFYT AT B A AN
Fr gz auwd I FAA WE B
ghonom & fag o gAwem fad wid
=afed 18 agh ox fae wd g
2 st § AT fwT gnar A wa
frar &7 @R | 3 TG Fi AN A
glo  Tlo Fio T  gEAHT fFAT o1
AT 4 AT FT ATTAFSAT @ T AL
Fgor f& AT FF STWE
IEtT gt fb smT HXT agaa s
3 geedi Had € ai A AW R
gar 1 fee wwd go1 A f5o &9
Aty grarfs agaa Aagdr 31 aT g
Ferfr zar & @ ¥ g U8 A
5A3FAT F) AR FHIT afEFAFTH
fagen) @ 1TEd a8 i fama am
#.fzn gamy 9n #1 fagare grq
fagqr 17 #HT 32U,

SHRI BANKA BEHARY DAS (Oris-
sa) : Mr. Viece-Chairman, Sir, there is
no Minister here.

[RAJYA SABHA]
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THE VICE-CHAIRMAN (SHR1
M. P. BHARGAVA) : You cannot see
him. A Cabinet Minister is sitting.
Here he is.

SHRI BANKA BEHARY DAS : But
the Home Minister or the Minister of
State in the Home Ministry is not there.

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): That 1s not
necessary. Mr. Mitra, it is time to
finish.

st am ww (gfaamm) ;- d anE
GBIV AIRNTA @ AT aEAT f
FHA FH oT ¥ TOWTH STAE A
gg 7e @Al :ifyd fr sead 8
T asA gar AL ! Atk fyiefy
WEAT Fi gAR Argeliy gl ana
AFT Adr AT 17T g A% AtE(
& adiag owy g ?

SHRI BANKA BEHARY DAS: But
is he going to reply? He won't reply.

MugA =g frw S @ I BE-
FT W N g 9T 7 fo@FT 4@
Fagfaaraad f& ag gd fadeh
wufagi 1 amg fasr g ag
q R 3 qar ) fs M wugd
wer afagi guy afadi & zam@ @
gt T agfaarT faar

JogwreRs (st AEER  NAE
waig) o o 12 faae & fag g
Mg AT aATm Fifwg |

=t wqw =z faw ¢ 7 sifEd am
Fg T @H FT g | arfa { A
FAT ATHE F I} FQT AEAT §
fg 18 fraray = smw fagm  war
gad oy @y f T Tren FaTl
g Fg1 91 fF wgew fafesn 7
adl @ T oagr A AT & o
fe 3 wgew faften &1 97 &
™ (§T ¥ Fr gEW A aff
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17 | @ 18 fravay w1 oy ad
BT grdi S AT g}

s\ grax fqg wewt @ QwEWIEnw
AgEa, AW & g efwon H
UEafy Ataq AF FIR F AR
#1 7 fady sear g S awra # fsa
aqF J ATHIT 4 g7 & TR H
ag@res fam 2, saar fadig aw
BT gE AN Al aiF & T WTAAR
3EET § ARdT FIATE |

Hzgam & 9a § f&F 7wr =
Ry ag zegm g aam & Futa N
femd g€l my@ ofl AR aga A
) g |, off qFH q A A
FOe % ogedi A NI F JR\WI
avd el gfefeafagt a1 as1 fag=q
fam 1 9 owmar € f soh 2T & W),
I Uh wE@ & ugIET AR
3a% fad A st agy @mwrd g
AR 7z wrEar g 5 58 gER ) A
3 faf °8 §1F % fag s w o
Safd IAFT AWM ATIA ATg AT
7% €A% 3Ad Fe3Ts T (AT @rfan
T | @ TAGH T AT & =9
WA F FIW  FT S A HSATAT F
JTHX gL B OF FUT A &
Ffaa T I ], TR HEET W
Far AT § | qR FAA zEa fag
FTRIT 9T AT ATH 8 1 3T 2 Faq
gl am @d IR a6 eWr &
G AT FT YT qr | Afwa Iw
FEETA ¥ F1g Ffemar g § =R
gl wadfer glemmr ¢ faa 71 fadm
FAT AT ATIRIF 3 | G
faa gfeaar § sox Hggma 1 w3-
oA fwar & s IFRT JEFT T 9
T § AgY Aarar e F s fae
W FRIT T EAET QTEqRISA} T
fagfm A@t & aman
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MT F ITTEA F) AT b7 Qe
FIWE | 7 N zad  33F g
fr aqaam fod ga «i &1 @wda
AFT T IAFT WA FT G
T F@R a¥  ar ag fAsng )
affn w9 wa  wHa saw FA%
fargl ¥%3  goFed F@ Al
FBWAT TH HAT AL ATEA
afer  zAFEd aw@ I F R
WX F &7 AfgFr SR wET
frgme a= &1 fadz @ gd
fegid 30 8, 9t 9 sFEsA W
wadfa & feel avg & 57 FAT,
FAIRA A1 GG F graey § Aq
[qTR FSIT T SAFr T sfuEre
FoaTeR g1 AAT |

sfagre ®, g7 AT ag &3 A
zfag.s ¥ gad g @ % s aferare
fgssll o1 ST 39T A [T A AR
17 33 A waR § AT qF A
11 B FAT 17 AATG Mg
& F T 9gAT AT 1 A 17 9aT FI 9T
D, 3 @ &1 =T fFIT, 9R 17
Rar<i F1 fergeam&r JFeF T AFAT
fear a7 zoanz 1  wfeeEt &
S ATT W TR AR ANTT F Iq
17 Qa1 & AET #1987 97 QIR
AT Hugg ¥ @ g 1 o gfaerd
AT A0 [T | FI0F &1 H9aT
Jg0 WA F @ar arfzg

Fa q@dg x feofEmmd o
F1 foar sfewfraatc segm @
@, Awag faqr a1 fage g
FAE IR F AT B €T § AT A
@ A7 § | 9T Fearsfen sarfE a2
g 9 gdifag s oF Qe A
FT AT TaTFTIER B g7 71 9
H2T & gl 9% 9y ¥ afaforg gawr
eadT gfg g feafFam w1 gy o
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[ geev fag serd]
FWF S #3897 daT AL AT
ag fagre 97 wE gAT M AT I F
ageat ¥ Fg1 9 fF qr R a=7dAT
fezel Wi, a8t @ gaad wew 4%
M feg wagHl § a1 %@ ag fag
FL fr 4 0947 ¥ feafmmd orad
FT 7AW FTIWEIE, 78 AT H=
agi fend A 19wy @R I Aa
# =9l @ 2 AT 9l @ g
FOFIT T W T 1T AT Tgh
Aar @ foy @ F Aea = B
ggin fee @ A1 3N Fram 7@
A, 9% arg F1 AT A faar,
IR AL F UF HSqAT AV HT AT
FT Aqex #A A N Frfag FT &)
a7 za¥ ragad faar gar qast
grga Ffa frw # aag o W
WE, ¥ 338 g Mg wear fx
ag feafrgq uwodl ANy 8 Foawr
FITA B AN FAL H oFfi foar
ST awar, gHifas  wmy feufwas
wr W@ ar feafwaa sismm s
AT ¥ whwerd w39 A Fifaw §
ag fow Frasg W awd ) ad
a% qr g a3 AT 9 & o aqrfE
FAIT FIGT 2 AqA G 7 a1 Ol
g3 a9 *| diewfaT sAte Far
g, faasr agag 2 gosr dfawew
A & fag 3z gargar ) Sfea
w7 ar gt fewfsam g9 ge o
Fraar fe ot agwa a1 e ady
2 fd) dym fegras a9 ¥ agag
F W AeT Adf &, 17 AR w A
FIXF M FT W § 104 ¥ F3IW
#, 300% grew ¥, IaFre) I AT
A AR T F [T WF WL aF
fazar gorr faard 3 <@r 2138 I
& @fua i g fr ag fewlsaa
¥ %17 7T 3, F=N T GIFHT 9 ITHT
FEA atard  ggl ard & FAw
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FTHIT, T 397 w1 Aw fealraa
gequrer fpaT g, I9F aR A Fr wET

Jureqy A F, HA A9a a0F
@ fgrgrata & faara & a9 wws frar
2 zad o sy feufea  ady
far argr, @Y AT TWIX TF ATY
Fiefi¥er A gfemn ¥ mfaa =
& | qarA & maaT § gfeqsEy &
gear w7 faaq @ gepre fwara
q zg amAr Fear g 5 aawam
% AT 7 39 feafm= & o
faa sraic o< faar, T AW
F 9 A Howm e € e
g qla @ owglq a9 q &v
ifsqsew #1 faa¥ 3 = fFm,
FHlg @I T SYFT G Arar
Fgi 9T &Y @O A TAEX F QWA
3Ewa fear, yarf@d feg 3w
F) Ffera &y, fea aFdTdH Jarfe
FAFT A gL fpar ST DT
ANFIT AN ) weif A 7gr wegafa

F1 qmaq an fwar, safe ve fes-
feaa ®1 wgw1e § 993 ffan) a9

17 9IEqf & JaT FTAIAT HIFIT
FAT7 & fqd Fgard | aTHFIT I|F)
iz a7 g 1A feT &aw ag
Fg4T 5 nadT 3 o) A § g 3
fraT &, gw ggi AT wag @ FI A
&, g% H1¢ FATIAT A, gAW A1
§x1€ grag adl, gz sFifecdanw
wafrn ¥ fag aga a1 &

ghfad are g F a0 § dgew
fogdefes a@RIF A9 § 39 TFIT
F waa) @ enfag A af FWIR A
TRAT FT HHATFE & U ag)
A | AT Feg A FOF & FTIT
219 aR @d-qard, a99T 7 feel-
g7 qET FT TR TFILHT ST,
gg 99 &% §39) gf Fivn A FFIR
FmenT gRE W1 9 FaT I
7§ fagzn swrergaTg & owmAl
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a8 gfoat 3 fagg F7 a9 93
4, afvn 3 gfaai feaw F, =
¥ ot 7% adifgas) §1 T @F IR
7T AT At § fawd g gledl
F A4 F) giforg 3 fEearsTaad
AT a7 Fifaa TE G| NYeq
¥eSe, AN ¥ foge, 3 M
ARTIR A I A7 fead) arseE
9T GS GIFTHFT @ & | A0S el SThIT
& e Foaw AT adl ghd,
IH F AR QA T FX G gAAT
AT w7, gMr Az sl & e
st # < gfgai qvgar |anm
T FTHAT AT STIHT THATHAET
FO F Fifaa w3, adrar fae faa
Fex #ag gt fgas gm@ s
AT ATIR YA FwoTAA A
WI—-T7a1 § AT g3F %% fasr
SATHA &—H+d { IF TH1T ) A
ATTH! 7T A WA F FICT RqHT
qifafesa gfasasco gat ¥ qg argar
37 Tga aft weqar wivg T 38 ¥F1¢
# TTNT #1, feemn ¥ g9 TH1T
F gafeeRgad  Igam F1 e

S A W qINg W F Frfa A
Ffrw )

AT FrE 91 GUT FIA FE) 2
qroeHD AEAA 4T A TR
g argafd § oy aF v s
gfgam, smFr sfase @ qaq4d
% AfgF1IT T8 1T F1 FrAC T
fF ag g Fmar F@ & oxg
qgaT gzafag gn go Adf #E4q,
gA A94T &, F9 Al 93T 9FI !
ga 3 oA 9A3 gzEl avutg F49,
IR Y FTHRE H FAFT NEATT
are fwar 91, 9+EIR FAar fgawas
AENAT AR, g Fgl AT U
ATET I § OFT, gn adl waq
&I qFA §, A1 ARTE 3T § &)
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31 7 21, 99 gA 3% Acung § o1 N
fergw dar w7 e d sreen@ H
Agl oMy qrgard FET gTRAIIY
2?7 gufag yufadza g f§ s
T FER AR A AU qOAFT A7
FE ¥ ITHA A 3 gAM 2 1 3K
AT AT {IT | SraA AT TAI 9%
I FT HIT Y ) THH ST Y AT
dar # g g w3 Fan 31 fFA
N gwre A sfag ol szu =
Az a A o 3gd f9g gudq Ay 3

WEAEF & AFTE )

IF WG g A gA feefmm
arad F IuAM F) 3E ) afwrfeat
T 9TIAC FAR FIAT AT §
fag a#re @ fF smod saFr graawm
qarg & frar 1 3q g gfamr ¥
IAF AFAT F WA AW FIA ) G
F£) T AT 38 gUAN F) Fifww F) T
5 TFea AT 9T gra FA TAQ,
uF afqgra & aw} A TE@ 9
gz wedfedwa 27 agamd fgma
Fragar g5 foest @ @&l
g 3uar Mg WM FT I 9T FIW
s & fac dar adid &k aaw
JUEH 9T AT EA TG 7 IHAg
fefesfadmn #1 Sugm G ? =9
YF1T & wras 1 afg ¥ agg ar adf
fF ard Argw AT ) OEFIET D
qra &1 GIHIT FHIATIIE FEAT 1A
£ ar ady FAT A F, TWT Q-
frzg Fraad ¥, Sarafes 2lww
F FATT FFM A FGWEIT /32 T
W eI Ag I §? A mAH!
uF g1z 9T url foary sy dure
T | ST W) AFER GFR § A%,
gt & fag =rf A #rd agmr 43N
% faw uma da13 &1 TU | AMF TR
fezaemd)  sagfaat &1 @aga
agdy faar a1 gFar | XA@H T A1
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[#1 g7a¥ fag werd)
¥ ara gfgargrad)  feefimad
B9 F| 9TFIUC AN FIT@T AT
21 gafg 5z srawaw 2 fF amad
8 wegu 1 fgvma fFar arg ) gasy
fad) gwre #1 A sdifedom
Agi2 1 oM FF| waacE e
9rad  F) wTE § FA ATAra T aArgiaat
FT 94aTY FTFA FE A7 {F AE0T
g, M) o) Fug a9 ga%T @ade
afl fEgr a1 gwar @ Tw Frr
AT ALFQ T2a07 &7 fa<g AL gar
faQren qat S S & AT qLEQ
FIA & fa<ig # geqa T@r & STET
fH 8 gada F3arg |

SHRI R. T. PARTHASARATHY
(Madras) : Mr, Vice-Chairman, I con-
sider it my sacred duty to support the
stand taken by the Home Minister in
formulating the Resolution before this
House with reference to Haryana and
an equally sacred duty to oppose the
Resolution of the hon. Mr. Bhupesh
Gupta. I say sacred duty, and I use
the term advisedly because if we are
to protect democracy in India we shall
have to give a death blow to the left
Communist Party and all their ideals.
Hence I consider it as much sacred as
it was for us to follow the fooisteps of
Mahatma Gandhi in attaining swaraj
for India; it is equally important and
sacred that we should i{ry our best to
root out, what I would call, Maoism
and Marxism from every nook and
corner of India if we are {o succeed
in building up democracy on progres-
sive lines.

SHR] SUNDAR SINGH BHANDARI:
Including the Congress.

SHRI R. T. PARTHASARATHY :
Hence I would support the action of
the Governor of West Bengal in dis-
missing the Ministry. He had no other
course open but to dismiss the Ministry
dominated by the Communists in order
to pave the way for a democratic set-
up to function in Bengal. His stand
was a correct one and 1 use the word
‘correct’ with all its many-sided mean-
ings because I find no better expres-
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sion to appreciate his stand than to
use the term ‘correct’. Constitutionally
his stand has been correct, as was so
very ably put forward by the hon.
Member of the Swatantra Party, Prof.
Ruthnaswamy and Mr. Debabrata
Mookerjee. I would like to add ohe
more word. It is only by the manner
in which the non-Congress Govern-
ments or the Congress Governments
are made to respect the Constitution
in its letter and spirit that we can
safeguard the Constitution. What the
United Front Government of West
Bengal has done in these seven or eight
months, or maybe nine months, is a
matter which should receive the close
attention of every Member of this
House. 1 say with great vigour and
with great calmness that if we have
to build a State where law and order
should prevail, it is very vital that we
shall have to root out lawlessness and
disorder which had been rampant in
Bengal and which were not only creat-
ed but even engineered by the Minis-
ters of West Bengal. We have read the
speeches in the various papers of the
Deputy Chief Minister of West Bengal.
He had displayed and exhibited not
only utter contempt for the Constitu-
tion of India but he has done some-
thing more than that by inciting the
people to violate the fundamentals of
our Constitution. Now, I would like
to make a reference to the speech of
my hon, friend, Mr. Bhupesh Gupta.
He attacked the Government and des-
cribed this as a murder of democracy.

He threw a challenge to the Govern-
ment and asked them to come to
Bengal and he said that the people of
Calcutta will decide the issue in the
streets of Calcutta. Is that the way of
showing respect to law and order? Is
that the way to function in a demo-
cracy ? If the Communist Party of
India—may be the Right or the Left—
were to be the guardians of the Cons-
titution of India, what would be the
state in which the people of India
would be placed, the people who have
given unto themselves this democratic
Constitution and all this freedom ?
If these people themselves, through
their propaganda, through the mischietf
of the Left Communist Party of India,
are going to violate the essentials of
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the Constitution, they have no right to
exist anywhere, not only in India, but
also anywhere else. I would throw a
<hallenge to the Left Communist Party.
‘What is it that they have been doing
all these years. They have been tools
and agents of the Chinese Communist
Party and they want freedom in this
country to enjoy and to control the
people of India. I would name them
and I wonder whether they, the Left
Communists, are Indian Chinese or
Chinese Indians. I say the Left Com-
munist people are India’s enemies
No. 1 and we have no place for them
either in India or anywhere else in the
world. I should warn the Prime
Minister and the Home Minister that
they should have banned the Left
Communist Party of India long ago. It
is not too late. They can ban them
now and that is the only way by which
democracy can be saved, freedom can
be saved, social order can be saved and
the progress of our country can be
saved.

SHRI BALACHANDRA MENON
(Kerala) : Have you read the resolu-
tion ? Please tell me that.

SHRI R. T. PARTHASARATHY:
I am not going to answer every point
of yours and I am not bound to do it.
I will have my own view. ..

SHRI NIREN GHOSH :
briefed by the USIS.

You are

(Interruptions.)

SHRI R. T. PARTHASARATHY : 1
do not want to yield. You have been
taking a pride in interrupting every
speech of every Congress Member. So,
I propose to ignore you.

(Interruption)

Mr. Vice-Chairman, dealing with
Haryana, I would like to add that the
sorry spectacle of Haryana has result-
ed in a mockery of our democracy.
Whether it be the Congress or whether
1t be the members of the United Front,
they were all infected with what can
be described as Ministership malaria.
It was a fact that the Governor not
only found members crossing the floor,
he found practically thirty-seven times
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members crossing from one side to the
other, from one Party to the other, and
this resulted in the gross instability of
administration, a natural deterioration
in the administration of the State. So,
he had no other way but to have acted
in the manner in which he had acted
and which is before this House. I am
surprised how some of the Members
on the other side say that the action of
the Governor of Haryana has not been
democratic. He has acted perfectly
within his constitutional rights, rights
which have been given to him by the
Constitution. I am not convinced by
any arguments from the other side and
I do not see how the Governor of
Haryana has trespassed his constitutio~
nal limits. I would only add that if
this sorry spectacle is repeated in the
various other States our democracy
not only would be at a standstill, but I
do not know whether it is going to help
all of us, including the Opposition. It
is high time we cried a half, whether
it be from the Congress side or whether
it be from the Opposition side, to puf
an end to it once and for all. The
action of the legislators in Haryana and
also in Punjab to an extent has result-
ed in what I would call cheating of the
electorate. If I get a mandate as a
Congressman, I am bound to serve the
Legislature as a Congressman. If I
disagree with the Congress ideology
and programme and I approve of the
ideology and programme of QOpposition
Parties, it is my primary duty. to resign
my membership of the Legisiature and
go back to the electorate from whom I
got the mandate, and then stand as a

United Front candidate and get directly
elected. (Interruption.) Because this
idea was not kept, there was no other
way and it was done in an imperfect
manner by which the entire law and
order situation deteriorated. The en-
tire administration has suffered. So,
the request of the Governor for issuing
a Presidential Proclamation in Haryana
is very just and timely. I would like
to emphasise that if we are to uphold
democracy in this country, it is not by
this method of crossing the floor. 1t is
not by the method of violence either
directly or by incitement, as the outgo-
ing Ministry of West Bengal has done.
Let me sound a note of warning to all
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those who believe in arson, to all those
who believe in violence, to all
those who believe in arson, to all those
homes that their end is near, their peli-
tical end is near. People are not with
them. You may with your own com-
munist money, you may with your own
hidden resources, you may in your own
planned way create chaos and confu-
sion out of which you are going to build
your own State. But we, the people
of India, who believe in democracy,
shall never allow you to do it. I
throw a challenge to the Left Commu-
nist Party of India. We will rest con-
tent only when the Left Communist
Party of India is legally and constitu-
tionally outlawed and our enemy No. 1
is driven out of India with their ideals
and ideologies once and for ever,

Thank you.

SHRI A. P. CHATTERJEE (West
Bengal) : Quotation from CIA.

=t AW : SITVIS7TET UIT, ATH
FRY Ty gl & wawga 3
fezel & wsanfa aw aie feem) &
urzafa & gart smewena w0 9%
R AR AT T AEH F A qeq
ATaT IR AN ¥R 3 fog @wm
g 9 zoa arg @ AT
qIH A AT TEqTT ATAT 2 3ITFT fadry
FIATE | FE ATX Tre® § 97 @ &,
FIE B AT FLE T Fg WIE, 7 ar
faw gfwutom % aix ¥ @ Fga i
g A FATT BHATXH |

g Tag Wordt: A g FFET |
sl AR : Il FB oAad
¥ ga Afeg, gaaare aaaf 2
oft gAY feg WY ¢ Aagd aqr
g 2fF sm efRaroma 3

o A 2 ama qfag | gfogmom
Ha3 wgET gFRT a9 I8t 9w
qF KT JATT FI4T Tar 3% fgar
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IR 3 aggere § o IEd N
QAT 9g FAITTE | @M@ FT 3 FFY-
faret @&t ¥ FE e adre. a8
gl Frararmy o) safaud wast
gm fofqed, 3 ga ww@ig &
gas @ad, 9% T F ar ad
geler &, afsq ag st ars, orfear
fadvd =ar &, sifama & € snd 2@
arg wgm for gaawy  fadl & fadm
AR 2, 3w TSI 2, IW@ AI@ W
AT @ FT HATA\AA qF A 4§
dqrg T g9 9315 g 3 I9HA9H
Har gom ? g guEmA WA D
9z T &Aa FTH, HqoAt &1 DA
FT B JqCEES] IF 4T A FATAT
Fgl dF w ] !

=Y gra farg Werdt : e g frar P

=t ATW : aq Tw A\feg, AR
frar dvqn FgTETR, 7@ &1 ame ga
Afaq 1 strewr 3@ AT g@T R FAT
aqdq 1A F 1T FT 1 qMq AN FI
#Afa, fer & am s wa &

it g fag Word (90 am ar
amEr Fga arfgg )

st Fwrew q g fafaeex www
A @R FEA[ T agigwE F A
TIHAA g IEHT 3G | ag fewe
W) agh ox wE g fr faa awi
FIHY Aags dan) fawd & ewwa
FAT | 3G fa 73 fpar #@ & 1 @t
A TGATE, 98 A uF IR Y
1o f5 awr @ faed fa gedd
F T T AT I AT Y TAFIA
gmT gad ST Fraqr @ QU fE
TE AT U ¥ SRR gV 7 AN
73 fear 3@ &1 dmeI? I
T §, nad) gE FWE 1 ged
grg ag & fa @q @1 aqwr aifed
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3aH fasgiy g FIeATH #7a@rg |
g AT & a8 F& 5 agi 9L TH
Afgar ast A, St waT fagd
qaF Farar, Afgar ax & faam 4
3G AT AT I9F W qIAM
A FTwHFT Y 9T

af 57 wed} Farg gy fgam §

garg wae gqifama #19g Jqma
}aT g fad amw g gfaorda
qaal feam DF 2UF AFT H
FLQA AR ATAT Q) HEAT TENT
T AT F QI F qEqTT FT GHIA
F@IE |

oft geae fag Wewt: @9 9gw Aa
a1 & sw A A @3 gu &\ awa
H ST 9T |

SHRI BANKA BEHARY DAS: Mr.
Vice-Chairman, I stand here to oppose
the resolution of the Minister and to
support the resolution of Mr. Bhupesh
Gupta. Before I go into the political
.aspect of the entire affair, I am to
-again reiterate my old stand that I had
taken on the 20th of this month when
I decried this action of the West Ben-
‘gal Governor. It is highly unconstitu-
tional and not only that, I can remind
my friends of the opposite side what
Mr. Chagla, who was the Leader of the
House and was an eminent Chief Jus-
tice of this country, has said in the
Supreme Court Bar that the action of
the West Bengal Governor in dismiss-
ing the Cabinet there was unconstitu-
tional.

SHRI AKBAR ALI KHAN (Andhra
Pradesh) : Can those be disclosed here?

SHRI BANKA BEHARY DAS: It
‘was published in papers and was serv-
ed by news agencies. So, it is not a
question of disclosure. It may be un-
«comfortable and inconvenient but the
stand is there. Not only he belongs to
the Congress Party but I am quoting
him because he was an eminent jurist
of this country. So I will not go into
that affair much because the political
aspects have been discussed and I will
not discuss that.

[27 NOV. 1967]

in relation to Haryana 1332

In history we read that there are
palace revolutions. That was replaced
by palace intrigue. I am astonished to
say that in this affair of West Bengal
and Haryana it was Raj Bhavan intri-
gue. It was nothing beyond that, and
I want to prove that here also. If you
see the notification of the Governor of
West Bengal, you will find that he has
dismissed the Ministry under article 164
(1). He has utilised the power of ap-
point and just like a Government
officer he has dismissed that Govern-
ment because he thought that as a
Government official whomsoever he
appoints he can dismiss also.

Sir, the way the new Ministry was
brought into existence in West Bengal
is absolutely nauseating. The secreative
manner in which Mr. P. C. Ghosh was
made to come and swear in, in the
name of the Constitution is also nau-
seating because we know and have
learnt from the press also that even
before the letter of dismissal was deli-
vered to Mr. Ajoy Mukherjee, who was
the Chief Minister of the State, Mr,
P. C. Ghosh was called to the Raj
Bhavan and was given the oath,
No less a person than the Chief Minis-
ter of Bihar, Mr. Mahamaya Prasad
Sinha, has told in a public meeting in
Patna that when he was with the Chief
Minister of West Bengal the letter of
dismissal came and by that time the
swearing in ceremony was being held
in the Raj Bhavan. Is it not an intri-
gue ? If you are so clear in your mind
that the Governor was competent
enough to dismiss the Ministry, could
you not do it in a clean way? And
who were present there? How could
Mr. Humayun Kabir and Mr. P. C.
Sen be present there at the swearing
in ceremony? Is it not a fact that
the Governor of that State conspired
with the Congress Chief, Mr. P. C. Sen
and Mr. Humayun Kabir, who is the
leader of the defectionists, to have this
oath-taking ceremony before the formal
letter of dismissal was handed over to
the Chief Minister? And how correct
was Mr, Ajoy Mukherjee? The
moment he got the letter, he came out
of his room, went to his chauffeur and
said : “Mr. P. C. Ghosh might be want-
ing the car; you go and report to Mr.
P. C. Ghosh”. This is the way the Chiet
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Minister behaved and the way
the swearing in ceremony, this
drama, was being enacted at Raj
Bhavan. More astonishing is that the

Speaker of the Assembly was not invit-

ed. Is it very proper on your part to
Behave in this way ?

How differently you have behaved 1n
Punjab ? In Punjab when the Chief
Minister tendered his resignation, you
did not call immediately anybody else
to take the oath and become the Chief
Minister of the State. You waited
there. The Governor even talked to the
Chief Minister who tendered his resig-
nation and waited for two days. What
was the difference between Punjab and
West Bengal? Could you not wait for
one or two days and ask Mr. P. C.
Ghosh, if he commanded the majority,
to come and become the Chief Minister
of the State ? What is the reason and
what was the conspiracy and what was
the intrigue in the Raj Bhavan? I
concede this right of intrigue to Mr.
Kamaraj, the President of the Con-
gress. I concede that right to even the
President of the Bengal Congress Com-
mittee. He had the right to intrigue
and see that the Ministry of Mr. Ajoy
Mukherjee went. But the Governor of
that State has not got that right. The
moment the Home Minister or the Cabi-
net of this country utilised the Governor
to make him a tool in their hands, the
entire institution of Governorship was
defamed and was degraded before the
people of this country.

In this connection I want to refer to
the case of Haryana and Punjab. In
that report of the Governor of Haryana
he has said because there was floor-
crossing, despite the majority that the
Chief Minister enjoyed at that moment,
he did not like that it should continue ;
that is why he dismissed him. What
was happening in the State of Punjab
also ? Even in Punjab about 34 to 35
persons defected during this period and
some of them defected thrice, and one
even four times. The Governor of
Haryana has said that one of them in
his state defected four times. So what
is the standard here about Haryana and
Punjab ? In the case of Haryana when
the Chief Minister was enjoying a
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majority at that time, whatever might
be the defections, you wanted to see a
stable Government; that is why the
entire floor-crossing was decried and
you dismissed the Government. In
the case of Punjab where the same
number of persons defected and defect-
ed thrice or four times also, you saw
that because there was a chance that
‘Congress could rule that State, you did
not dismiss that Government. You
allowed the Assembly to live and bar-
gained with different persons to see
who could become the Chief Minister
of Punjab. Are you going to justify
that action of the Punjab Governor ?
That is why we are saying here that
even if you are doing a wrong and un-
constitutional thing, you are not doing
it in a proper manner. Haryana and
Punjab have clearly shown that in
Haryana you are dealing with the ques-
tion of defection in a different way
because the Chief Minister at that
moment was enjoying a majority in the
House, and you are behaving in a differ-
ent way in Punjab because in spite of
the defections there was a chance of
your coming back to power. Secondly,
take the case of defections. Here I am
going to compare Bengal, Haryana and
Punjab. You are decrying these defec-
tions. But what are you doing
indirectly, and 1is it not Mr. P. C.

Ghosh the leader of defections? 1Is he
not the king of défections there ? And
you come and say you are supporting
Mr. P. C. Ghosh who is the king of
defectors in that State. That is also
the case in Punjab. There also all
those persons who have defected from
political parties, you are making them
Ministers, you are supporting them to
become the Chief Minister of the State.
T want to say here: can you justify
this action of the Governor? Of
course I am not going to say that the
Governor has said it, but I am going to
say : can you justify here as Congress-
men with your hands on your heart and
say that you are adopting the same
standard in West Bengal or in Punjab
or in Haryana? You may have all
political reasons as you are advancing,
but can you make the Governor of a
State to be instrumental in your hand
to deal with political situatijons in an
unconstitutional manner ? I can
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understand your dealing with a poli- | those days, with the court full of pulls,

tiwcal situation in a political manner, I
will be very happy if the President of
the West Bengal Congress goes out in
the streets, mobilise public opinion
against the United Front Ministry. That
13 a situation in which political matters
are dealt with in a political way. But
you have no right to defame the ‘Cons-
titution of this country, murder the
Constitution of this country and justify
your actions on political grounds. The
majority of the people who have spoken
about West Bengal, Punjab and
Haryana have said that it is more poli-
tical than constitutional. So, here I
want to say that not only have you heen
constitutionally wrong, but politically
also you have been wrong because
wherever polities suits you, you want to
utilise the office of the Governor to
subserve the interests of the Congress
Party. The matter does not end here
because we know what is going to
happen in Bihar. If the Ministry there
falls because they have no majority, I
do not think they should stick to power.
But you are ruling here. I may remind
you, if some other party comes to
power at the Centre, will you allow
political considerations for the purposes
of utilising the institution of the Gov-
ernor to dethrone any government
which is in power there? Can you
justify it?

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): May I remind you
about time also ?

SHRI BANKA BEHARY DAS: Yes.
Can you constitutionally justify it?
That is why I want to say this. T also
decry floor-crossing. Even if there
were defections you cannot take advan-
tage of that only to see that the Con-
gress comes to power by the back doer.
Even the Congress people have no
courage to come to power through the
front door. The West Bengal Congress
could have offered, we are having an
absolute majority and we are going to
wield power. I would have been happy.

What happened in Punjab ?- What
is the manner, what is . the way in
which you are dealing with the politi-
cal problems there? That is why T
say that there were palace intrigues in

of intrigues and of psychophants. In
India, in these days of flux, you are
also resorting to these methods of intri-~
gue in the Raj Bhavans and you are
making the Governors the kings of
these intrigues. It is most dangerous
to this country if you deal with these
things in this manner and not deal
with political matters in a political
manner.

He quoted Mr. Kundoor our West
Bengal Minister. It is known. I have
also said so many times that we are
not happy at all that has been happen-
ing i the United Front Government.
But it is an internal matter. You go
to the people and appeal to them, here
is something wrong that is being per-
petrated. We should correct it and we
bave tried our best, even if we are a
small party in West Bengal. But what
are you doing here? You cannot cor-
rupt the Constitution by these uncons-
titutional methods. I have no time, I
am not going to say much here. But
here I want to warn the Home Minister
that the conventions that you are go-
ing to establish are absolutely morally
wrong and constitutionally wrong. I
would have been happy if you had
allowed the Assembly to meet on
December 18 in West Bengal. And if
the West Bengal Cabinet had fallen
there, then Mr. Ajoy Mukerjee would
not have stuck to power to continue for
a single day more. If he had no right,
we would have been there to say that
a Government which does not enjoy the
support of the Assembly has no right
to continue even for one day. But
here by your unconstitutional actions,
by your politically foolish actions also,
you have allowed to same forces to
grow whom you are criticising. T will
say here you are playing to the poli-
tics of the left Communists. You are
vociferously against them. If you car
deal with them politically, go to the
people out in the street and show that
you are superior and mobilise their
strength, then these actions would have
any meaning to you. Lastly, I want
to say here that Mr. Chavan who
happens to be the Home Minister of
the country tried fo take cover under
the fact that the Governor has done
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this in his discretion. But everybody
here and throughout the world knows
that it is not the Governor of West
Bengal or Haryana or Punjab who is
the party. They may be parties to the
intrigue but they are not the leaders
of the intrigue. If the leaders of the
intrigue are anywhere, they are in the
Cabinet. He is the Home Minister, it
is the Cabinet of the Congress Gov-
ernment itself. And they have tried to
defame the Governors of different
States and by that, they have decried
the institution of Governors. As a re-
sult, Governors who are supposed to be
the custodians of the Constitution, will
fail, in future, to become the custodians
of the Constitution. That is why I
blame this Cabinet which is respon-
sible for all these unconstitutional ac-
tions taking place in this country. I
will take this opportunity to say also
from the way the Governors are being
appointed and utilised, it is high time
that the posts of Governors be abolish-
ed or Governors should be made from
elected persons in this country. Other-
wise, this Congress, as long as 1t is in
power—it will not be in power for a
long time . .. (Interruptions). 1 am
not prepared to give them any time.
But because of their own actions,
they are digging their own grave; they
are not helping themselves in this mat-
ter because from the way they have
dealt with the entire Constitution and
the democratic institutions of this
country, they are going to kill the
Constitution and murder democracy,
and the ultimate result will be that
those very people whom they are de-
crying, will be helped by them and
they will be having an unholy alliance
with such forces in this country, wit-
tingly or unwittingly.

A M AREH (ST w34)
IIATEAT  WE(ET, W & AL
gAR |rad g &1 e fga 398 aT
St Fge ww @) AT Tw A9
sra gzag  afsmwl Farw Hgd
g4 W g amy § FWI A
ufmn s § uF 99T #gq ISrav
gt FRAIgma ¥ faww g,
w1 dfgam & fgaw g T d
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QTN T ga1 & fgens g A wrew
dar faw g &7 AL wA-
et ot F g wifgg or ST AR
Fagggrd F faais g &R
T F T IAT v Hyw A@
N ofcfeafa qaracd faad o
a9 A g g I@WR F
faams gagh AT gad W AW
o FTE & 1 NS agy awgfas
F mfwar 3 & g 9 A
A%t @ we 9qg ) Fg 9T A
s gar §, feat dw W aagag
fags) asz g 19 d@m F@d gY
g1 def uv Fg W) IV JAT TR
AR 20 arfi@ F g LA A
I7ET I AT B

A g A AT A T
A ar oz @aF fe@aAmt A R
fogfe =g 9T @1 ' AT @A
g1 gr ar, gafqn agt & I
F1 @ FRaTAgn) AT 7 98 FAal
Agar g fr ae faegs @r% ara @
for atre FiedEgee w1 AR T EE-
fydem #%, ag T aMa & g% A
&l gar &, azg I/ IQ auw § &)
Aty 21 AE  USTAE g, G AT
gt gl @@ gfamr § ardsE
graffT a7 fET g g, wigh 9% €
AT Figa F gT@IR g, 987 F) gIF
N day ¥ fAg wwR FRATY-
AT FTHaAd W ag @ fAarad) g
qife gt 9T HiMA YTHIT doAT S
T AT FAG & 1w F agt F U
T A3 AAT AT | 6T § ARFA
fergeqia § wedizgas & seam
& 4™ 9T IR AFA F A1 @)
g1 F ag FErarar s fo o
gy w1 T K Egdd qreq g 6
AT 97T 7 w7 ARA AT
WL F I@rT  Ffgar w40
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ag #3 star g & wa faver fag
At F qgax w3 AL av, zEleg
37g frsmrar agr | € wgar agarg
fo smg gt agr 9@ f=T @
g AT & atg 15 s 17 Aghagl
Fr ggAF aret 91 & aHE FAW
¥ faq #gdr & ? 9 @1 Agarg =
YT FUY GIHTT AMAT A ATHAY
g @1 gz #41 A warr @
T dto o T FY ATHIT AFIT
F fag st szt &7 SEA @1 e
AET F AWM TR FAFEE 77T qiEf
F A w) AT A g fFar @R
FET 9IZ 9T Fo o MY FT ATFIT
1 fasarar S fs sadT & 399
g IM & ag g1 W FAA F GI
agr a3 AwTEA AT F) fgrws agi £
ag 3zt 9T AT 1Ry F) 98T FF
UST AAMI AT § X 39 T
g 9z gaq) gl H3aT qrEd ) wm
g W H 20 ¥ A *iwa Sq
FT TE) & AT qA F ¢HT qgAra
agl garear fs ag ol fame
AT ATFIAY

agi ama ofifesfa a8 & s
gar gy fAsa ard & N 78 s
Fqq Ty F1 fFa A fadl w0 § agt
|y & far MEN FHawa 5@
F fag darz g AR ag sHAET
2 % @ grg afka g
AT Far FAT? HS FHATGA
ST 9 QT & AT A AT ATTAY
7z sma AW i adf <@,
agi fafadl area g @ ug =g
args #df aa § feard osw 1t
F FrqF AN AT AEAT £
faa g0 } oo gfagm F7 T FT
% &, fox 0 & fegeam Hawaw
F gAA & WY, IGFT A% AqIST
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g g fraa F1§ 9399 30 T
¥ #f @ sw@ar \ [Tee Derury
CHAIRMAN in the Chair]| 3TSl 98 a‘@
gfeq @m agi 9T AT F F N gfqam
FT IeA@ FTF EAR! AZ FITHT
g7 & fr qfag ¥ sqE ag
aadT F1 feafasw @ ganm &
Fa1 N7 fgrgears & dfagm A aer
g, # AT fgrgeam & wwaw
AW Fzr §? wagw @ W@ §
fi& nanqT &1 5t AfaFc g 37 9fFde
#Fofgsre 8 W 97 FT G | 3T TAT
gt @rwig Tafaedl @ o5d & ven
ot g€ ararg fafaedy fased ar
w@Fdl § A IEH wAt g oar 17
yrefaai ) fafasl sq gwh &)
T8 39 A AT g9 afaars &7 geyaTe
FE  arAT qr Hfaugm 93 @
Fre) fasare adf w Qgan)

o9 AW wre FEfAeE & oae
e A4 AW faw AT F www
SCRGIESIRERIE K AN LA s o
faeegt ¥ o o arfan =3 @ §
fF *r§ SHIFE @A A @Fdl,
foelt ¥wgr fFd v A fawr wg
g ¥ffw # amAr swErg fa
ATTT FT SHERAT TG FET @ P
FOY F oAmEE H S ¥gT 9 EFF F
gTEIT Iql @ § IR FT v
RTTT TA W ¥ AT, IWIA I
ar ga% oW & fRar o A7 T
=g fr gfearmr § 17 o1 Fee
Frpfaee qraaT §) agi o fafaed
FrEal @ faraar ) s@d g
7z & B wtga & @i #t sarac fga
afgee § afaa @Y * w@Eg A
g, focft At fvey =7 § 9 wfopre A
AT ATEY E 1 G WX & a7,
T AAT g ag arFga #g A
FT & faeell  orar AR FEg@ R 5
oy oifwa gor a1 fRar, SgwT @
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[»fr g quEik]
I Fraw, gaEF @rafaee ot F
Fg Il Frare 797, IF8 AR
Far & A BT gurd s B
FIaM | FE T FIF ATGTE R
Fzar & 5 =i fo gqTo sty #Y q77
Aatr fwr A TRT T @I
T AT TA AL & FAGT ¥ Q1T
fgmars &3 A zAa g § FF7
@Y atar Agi e 1 ag q»4T1 fo SAgE
w1 ash fagd & M7 gad g F
IzAT % @) faege F541 7)) FaAT
g v (Interruption) ud F@MEY
A S qRT AW AT i
gasr #@rAr 8w gAw | AfFw 4
#2347 FEAT F5 89 &9 A7 am
FIFT TA FW A IAE A4 £ A
7437 ¥ a7 §) &7 & g7 14va
QA & arg gt IR frEgrm &
F#E veal & qewigAr gl qq)
g ot At & a7 | fazara &1 var
a7 F1 3% &, Fga af @ }E[gad
QTTIT A a9 4FFT § MY T
FTT 3 83T T AT ggiow Mg
#ifa # IE€vq & g1 AN ATV
c@R g 5 auTmE FIAE FIAT g
AN g7 aAGAY T A FT ATA g
qeeT ark Mt ¥ g8 fagam amrarn
afws fan da T 304 ¥ 98 Tw@g
frar & a1 w9 FrET E AT ATl A7
staex # fagarm =g &A1 | QarATge
Qar g fes faw sFma, afamm #Hv
g9 aF ag @fga  Ag vaar, 4«
fgar= Hoar gar, & ITv T
Foar a1 AT 38F 417 787 w3W
"FHar Arc Igrar AP F
sraaT g % ag ggax Id@r Hfiw
Aen WM AH IA @I § AT
qef W Tar gar @ @i &1 fazara
waag # A8 g ¥ v Al wy
N war feard &an, 9HY O O
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T FEd Hlvag #pa1fa oz F3g-
faedi M@ awr ¥ fag 2o oz
a7 {Har, 32 371 53 arfaq aarfas
AT AN FF Q3T )

79 fad o o wwaq ¥ faearm
FTAE 999 AT @rg &7 F W
wigg & § e eiEgm fF awv
fargtatd ¥ wwdT 1 <A1 B) &1 T
ga 7 T fF anv a@aT Fiasy
FYRIT I E q I TEN &1
anv  gaF am £ faa wwn @
#e T g gug arfaq g1l @
H3f T FTIT AN %Y IAFH) Ge§ 77
Sl FE gAY Rmaw A @R
gr Al | dfFF Ta a%g § SIWE
fagrd F7d v Fai wy agdv FT
aT9q AIFL FAM¥ AT 78 g fF
ZAT wAdx F AT A, A S 47U
Fara g Jg9 @=8 A aa 17
g TFF T8I (5 hTAgAT | YIL
fanrd sz 3o Faw a@d )
E argag faw wery Aaf g afew
%1: AA T AW § WA A AR
arg W T ATY KT FTATT B 9ER
AT FTIEE )

zafas § adfta s v Jme,
gfearm sixderg 1 g garas
a sz A gy gwAr =rfgg a wiw
QIS S FY FNA HgAT “[F F9)
fRar F3q g A o w¥W T oF
) AT g SAFT &RIA FIW@TE AR

S HFIT  TEATT § BQFT (AT
HIATE |
SHRI M. GOVINDA REDDY

(Mysore) : Madam Deputy Chairman,
wh'le considering the two Resolutions
that are before the House the questions
triat arise are: (1) whether the Gov-
ernor has the authority to consider
thot under certain circumstances the
Government of a State cannot be car-
ried on and whether such a state of
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conditions did exist in Haryana; (2)
whether the Governor can dismiss a
Gouvernment : (3) whether the Govern-r
is the proper authority to decide whe-
ther in a State Legislature the Minisiry
dees command a majority or not; and
(4) whether a Governor can compel
the Chief Minister to convene the Legi-
slature at his wish. These are the
points. These questions have been dealt
with by some eminent Members. 1
would like to give my views also on
tnis question.

Madam, when the State of Haryana
came into existence we all hoped that
the aspirations of the people of Har-
yana would be fulfilled and that the
Government that had come into exist-
ence there would certainly work to the
good of the people. Buf unfortunately
the electorate of Haryana was betray-
ed in a very sad manner, I should say.
to use the simplest word. I need not
go into details of what has happened
there, but any reasonable person can
see that a Member who crosses the
floor today from one party to the other
becomes a Minister. A Parliamentary
Secretary leaves a party. crosses the
floor and comes back again; he is made
a Minister. A Member from another
party crossing the floor is made a
Minister the same day. Under such a
situation no reasonable person can say
that the Chief Minister is acting with
a sense of responsibility.

Triloki Singhji and others for whom
I have great esteem have taid that
crossing of the floor is not a new
pnenomenon when my party is also
guilty of such an offence. There have
been crossings of the floor. ..

SHRI LOKANATH MISRA (Orissa):
But your party has set an example
There are Shri Asoka Mehta, Shri
Pattom Thanu Pillai. ‘

SHRI BRHUPESH GUPTA : A party
of kidnappers.

SHRI M. GOVINDA REDDY : ...
in my party. But in the examples
pointed out by Shri Triloki Singhii
the crossings of the floor did not ocenr
in ord.r to gain a job, in order to zain
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a post. Members did not cross floor to
become Ministers.

SHRI EHUPESH GUPTA : Yes they
crossed the floor to be in the Planning
Commission.

SHR1 M. GOVINDA REDDY : Npo,
they did not cross the floor for personal
ends. There is nothing wrong in defe~-
tions provided the Member 1s honestly
convinced that the party to which he
belonge does not conform to his views.

(Interruptions.)

SHRI G. MURAHARI : I challenge
you. You form a Congress Ministry in
Bengal and Punjab and see what hap-
pens to Dr. P. C. Ghosh and Mr. Gill
See whether they support you or not.

SHRI M. GOVINDA REDDY : I do
not yield, Madam. I do not have
much time. There have been crossings
and these crossings have resulted in
therr immediately becoming Ministers
or in their gaining their personal ends.
If that were the case, then, of course,
the Governor would not have taken
that thing very seriously. But here
offices were being bartered and horse-
trading was going on from day to day.
And out of 30 Members of his party,
23 Dbecome Ministers. Nobody would
say that such a state of affairs is con-
ducive to the carrying on of the Gov-
ernment in a legitimate manner and
to the good of the country. Therefore,
the Governor was right in recommend-
ing President’s rule there. After all
the electorate which has been awfully
betrayed, will show in the mid-term
eleclions who exactly has the strength.

The second question is whether the
Governor has the right of dismissal.
Certainly he has. The (Constitution
has charged him with certain responsi-
bilities of administration and he is the
authority who is responsible for the car-
rying on of the administration accord-
ing to the Constitution. When that
cannot be carried on according to the
Constitution, the Jovernor has the right
to dismiss...

SHRI BHUPESH GUPTA : No.

SHRI M. GOVINDA REDDY : Sup-
posing, for a moment, we concede that
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the Governor has no right to dismiss
the Government. Then what is the
purpose of his serving there? The
Chief Minister is sufficient. Why should
there be the Governor ? The Governor
is enjoyed with certain responsibilities
and in the discharge of which, the dis-
missal of a Ministry is one of the func-
tions he can do...

SHRI BHUPESH GUPTA : You are
admirably qualifying for appointment
as a Governor.

SHRI M. GOVINDA REDDY : Sup-
posing there is a Chief Minister who
does not carry on according to the
Constitutional provisions and supposing
he does not have a majority and the
legislature is not in session, then what
would become of the country ? What
would be the fate of those people
where the Chief Minister is not carry-
ing on the administration according to
the provisions of the Constitution and
where he does not convene the legisla-
ture? In those circumstances, the
Governor, being the man on the spot
studies the circumstances and condi-
tions and, therefore, it is within his
discretionary powers to dismiss a
Ministry... (Interruption). 1 have mno
time. Otherwise, I can argue with you,
Mr. Bhupesh Gupta, for any length of
time... (interruptions).

With regard to West Bengal, our
hon. friends say that the Governor was
wrong in dismissing the Ministry
and in asking the Chief Minister to
convene the legislature at an earlier

date. Now, what was the position
there? As many friends have point-
ed out, the Chief Minister was not

happy with his colleagues and his col-
leagues were going out of their way to
do things which are not even mention-
able here—to invite a foreign power.
Now, imagine an hon. Member of this
House who is sworn to the Constitution,
appeals to the Soviet Union to con-
demn Mrs. Indira Gandhi’s Govern-
ment. Is it not disgraceful? If such
a situation should prevail, then what is
.the Governor there to do? The only
thing that the Governor there can do
is to take the matter into his own
hands. If, as the hon. Members con-
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tend, Mr, Ajoy Mukherjee had a majo-
rity well, he could have convened the
legislature. What prevented him to test
the strength by convening the legisla-
ture ? That obviously shows, and also
the statements of the senior colleagues
who were working with him show, that
he had no majority. People had left
him and senior party members had
deserted him. Now some action has
been taken to convene the Assembly
on the 29th of this month. Well, it will
prove whether the Governor was right
in doing what he did. We should con-
cede to the Governor, being the man
on the spot, the right to use his judg-
ment and come to conclusions. In
this case, he has properly judged the
situation and, therefore, although two
views are possible on the powers of the
Governor as to whether he can compel
the Chief Minister to convene the
Assembly or not, the conditions pre-
vailing there certainly warranted the
action that he took.

SHRI BHUPESH GUPTA : To quote
the Prime Minister, you are in a laby-
rinth of bunkum.

SHRI A. P. CHATTERJEE : Madam
Deputy Chairman, I have listened to
the speeches from the Congress benches
on this very vital and important matter
of the promulgation of the Governor’s
rule in Bengal. I will call it only
‘Governor’s rule’ because a minority
Ministry has been ptaced in power in
the State of West Bengal under the
fiat of the Governor. It is not yet
known whether that Ministry will carry
the majority or not on the 29th. It
may or may not. But that is not the
question here. The question that is
clear before us is this, that on the 21st
of November, 1967, a 17-member coterie
and their leader were called by the
Governor in violation of all Constitu-
tional proprieties and asked to form the
Ministry. At that very moment, it
was not known also whether they would
command a majority in the State Legis-
lature or not. That cannot be decided
unless the State legislature is conven-
ed and sits. But then that outrage on
the Constitution has been done and, as
I was submitting before you, Madam
Deputy Chairman, all these pretensiong
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tu democracy which are so avidly
preached to us from the Congress
benches, seem to us to be very hollow
The hollowness of those pretensions
will be more apparent 1f we remember
also the shedding of blood 1n the streets
of Calcutta While Rome was burning,
Nero was fiddling While they were
singing tunes and songs to the praise
of the so-called Congress democracy,
we were finding that young boys were
Leing shot down, and were bewng kill-
ed 1n the streets of Calcutta And do
you know what 1t 1s for? For the
pleasure of the Governor, because that
1s the only pleasure which seems to be
mmanent in the entire country, 1n the
Union of India. from Haryana to
Punjab and from Punjab to West Ben-
gal And for the pleasure of the Gov-
€rnor so many young persons have to
shed their blood and these young boys
are to be killed in the streets of Cal-
citta 1 cannot see a greater travesty
of democracy than what 1s now going
on 1n the State of West Bengal and 1n
other parts of the Union of India And
1t 1s being sard that this 1s being done
Constitutionally according to Constitu-
tional conventions and propriety
Madam Deputy Chairman, when the
framers of the Constitution said that
India would have a Cabinet system of
Government, they certainly meant that
all the conventions of the Cabinet sys-
tem of Government would also be
followed mn India, because the Cabinet
syslem of Government 1s not found in
the Shastras of India The Cabinet
system of Government has been bor-
rowed by us, mmported by us from
England, the mother of the Cabinet
system of Government, the mother of
this kmd of parliamentary system
Now when you borrow a system from
a particular country, you borrow 1t 1n
toto  You borrow it in all its nuances,
with all 1ts shades and with all its
conventions It does not lie 1n the
mouth ot the undemocratic democrats
of the Congress Party to say that we
borrowed the autocracy of England
and that we did not borrow democracy
from England Madam Deputy Chair-
man the Constitution 1s a tender and
dehcate 1nstrument and it was meanti
to be used delicately by the framers
of the constitution when the constitu-
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tion was framed But now we find that
the persons who are trying to commit
an outrage on the Constitution do not
understand the principles of the Consti-
tution and the purposes behind the
Constitution, and they are now tearing
the Constitution to shreds It has been
saild by various Members from the
Congiess benches that lawlessness 1s
15 prevailing in the streets of Calcutta
Madam Deputy Chatrman, I do not
agree that lawlessness 1s being commit-
ted by the people in Calcuita Law-
lessness 1s being perpetrated against the
people by the police and the military
stanamng by and by the Governor, that
man who wants to wreak destruction on
the homes of every Bengali youth for
his pleasure That 1s the position 1n
the streets of West Bengal If you
have brought democracy to the streets
of Calcutta, then democracy would be
fought for in the streets of Calcutta I
can assure you of that But then do
not blame us if we are fighting for
democracy i the streets of Calcutta
because 1t 1s you who have brought 1t
down to the streets of Calcutta to be
fought for and to be striven for by the
people of Bengal And that fighting for
democracy and striving for democracy
in the streets of Calcutta will bear
fruit because blood 1s not shed in
vain  Whatever may be said by the
Congress Members, the blood 1s the
blood of the citizens of India and that

loed 1s being shed because the persons
who are shedding that blood hold dear
to their hearts the concept of demo-
cracy, a concept which states that there
will be no dictator—to dictate to an
elected representative Ministry of a
State as to what they shall do and what
thev shall not do Madam Deputy
Cha'rman, you have seen the order of
the Governor of West Bengal It 1s to
be seen how ludicrous that order 1s
The order purports to be under article
164(1) of the Constitution and that
article says that the Ministers indivi-
dually shall hold office during the
pleasure of the Governor Does 1t refer
to the Council of Ministers ? In the
same article 1t 1s stated that the Coun-
cil of Ministers shall be collectively
responsible tn the Legislature These
blockheads who demand and insist
that the responsibility of an elected
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Ministry a representative Ministry
must be to the Legislature as well as
tu the (tovernor, I call then constitu-
tional blockheads because these consti-
tutional blockheads do not understand
that there cannot be any dual respon-
sibility on the part of the elected repre-
seniatives, elected by the people. The
elected representative of the people
and the popular Ministry formed by the
elected representatives must be respon-
sible only to the Legislature and not
to anybody else. The word ‘pleasure’
has been expatiated on. Some meta-
physical meaning has been added to the
word ‘pleasure’. But actually that
word ‘pleasure’ is merely a technical
expression for signifying the wishes of
the head of the executive in regard to
purely procedural matters. Madam
Deputy Chairman, I must say that this
is also a term which has been borrow-
ed from the English Constitution. What
the word ‘pleasure’ in the English Con-
stitution means has been defired in
May's Parliamentary Practice. It
means that signification of the King's
pleasure is the form employed for
communicating to  Parliament the
King’s wishes with regard to certain
matters which are mostly of a formal
and regularly occurring nature and
cennected with the procedure of Par-
liament. That is what is meant by the
word ‘pleasure’. The Constitution
wanted to give some dignified names
to the executive head and because of
the solicitude for the dignity of the
head of the executive it was said that
if he does something, it would be said
that he would be pleased to do that
thing. Madam, if you, for example, ask
a particular person who commits indis-
cretion “Will you be pleased to go out
of this Chamber”? Then does it
depend upon the pleasure of that parti-
cular person to go out or not to go
out ? Therefore, there is no difference.
That is merely a form of expression
wher it is said that the Governor will
be pleased to do something. Actually
the Governor will have to do it and
he kas to do it, if the Ministry advises
him as such. Madam, ‘pleasure’ is a
technical term by which the wishes of
the Governor are signified in relation
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to putely procedural matters of Parlia-
ment. Madam Deputy Chairman, that
1s what has also been stated by the
jurists in India. Yesterday night I
hearc¢ the broadcast of Mr. Setalvad.
Of course, Mr. Setalvad was n his
broadcast going back upon what he
said in his famous Telang lectures.

SHRI G. MURAHARI : That 1s why
he was allowed to brodcast. Will you
ask Mr. Sapru to broadcast ?

SHRI A. P. CHATTERJEE : He said
that as far as ‘pleasure’ is concerned,
as lar as these things are concerned,
they are nothing but a constitutional
convention for clothing the Governor
with certain executive power and that
execulive power is merely the power to
do what the Government or the
Ministry asks him to do. Mr. Setalvad
has quoted the Supreme Court view.
The Supreme Court in a famous case
has stated that the Governor or the
Rajpramukh occupies the position of
the head of the executive in the State
but it is virtually the Council of Minis-
ters in each State that carries on the
executive Government. That is the
Supreme Court judgment too and Mr.
Setalvad also agreed with that view.
But then yesterday night Mr. Setalvad
said quite another thing. Madam
Deputy Chairman might I say that we
on the Opposition benches have every
right to appeal from Philip Drunk to
Philip Sober ?  Therefore we appeal
from Mr. Setalvad’s broadcast to Mr.
Setalvad’s Telang lectures where he
said that the Governor has no discre-
tion except what is specifically laid
down in the Constitution. That is the
position in the law and that is the posi-
tion in the Constitution.

Madam Deputy ‘Chairman, as I was
submitting to you, the constitutional
niceties are not meant to be respected
by autocrats and by bureaucrats. That
bureaucrat is there in the State of
West Bengal and he is carrying out the
wishes and desires of the autocrats at
Delhi. But one thing I must tell the
autocrats of Delhi which they will do
well to bear in mind, and that is this :
The way in which they are committing
ovtrages on the Constitution, if they
proceed further in that way, that will
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ruin democracy in the entire Union of
India. They are invoking military
rule, the rule of the Fascists here in
this country by committing these out-
rages on the Constitution, by giving
these powers to the Governor which
powers the Governor does not possess,
by arguing with all vehemence that
the Governor can dismiss a Ministry
which has been elected by the elected
representatives of the Legislature.

Madam Deputy Chairman, it has
been stated that this Ministry has been
responsible for lawlessness in the State
of West Bengal. I will say that the
bcoi is rather on the other leg. What
happened at the Congress meeting on
the Maidan on 20th November, the
other day only two or three days before
the Ministry was dismissed unconstitu-
tionally by the Governor? At that
meeting held by the Congress on 20th
November Mr. P. C. Sen declared
solemnly that unless the Assembly is
ccnvened by the 23rd November, un-
less the Governor’s dictate is obeyed
by Mr. Ajoy Mukerjee’s Ministry, they
will start a mass movement in the State.
Wno threatened lawlessness ? It is they
who threatened lawlessness and they
are thriving because they threatened
lawlessness. That is the position in the
State of West Bengal. Madam Deputy
Chi¢irman, what was the reason that
on the 22nd night the merciless shoot-
ings and the cruel beatings of the
police happened ? On that day in the
affernoon a meeting had been called by
the United Front on the Maidan.
Throughout the day there was no
trouble at all. There was complete
peace in the State. But then the Gov-
ernor. the autocrat Governor would
not allow democracy to  function.
Therefore when the people converged
on the Maidan in order to give expres-
sion to their feelings, instead of allow-
ing them to do that, they began to beat
up the persons who went and converg-
el on the Maidan. They wanted to
have their say in that meeting. That
is how the trouble began. The trouble
began not because of hartal which was
called by the TUnited Front; the
trouble began because the voice of
democracy was suppressed brutally by
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the police in the State of West Bengal.
Actually in that State only the Gover-
nor rules and the police rules with
military as a standby. This octogena-
rian, this dotard Prafulla Ghosh who is
carrying on the Ministry there is a
pawn in the hands of the Governor. Of
course, the Governor as well as Shri
P. C. Ghosh are puppets only, but the
strings are being held by the autocrats
here. (Time Bell rings.) Thank you.

THE MINISTER OF HOME
AFFAIRS (SHRI Y. B. CHAVAN):
Madam. ..

SHRI NIREN GHOSH : Madam
Deputy Chairman, the blood of West
Bengal is in his hands, in the hands
of the Cabinet Minister.

SHRI Y. B. CHAVAN : Madam, I am
intervening in this debate . . .

SHRI BHUPESH GUPTA : You are
intervening ?

SHRI Y. B. CHAVAN : Yes.

SHRI BHUPESH GUPTA :
anoiher Central invention.

SHRI Y. B. CHAVAN: But I am
not dismissing anybody.

SHRI BHUPESH GUPTA : Only the
Governor dismisses.

It is

SHRI Y. B. CHAVAN: I want to
examine some of the points that were
raised during the course of the debate.
I have heard some important speeches
but I am sorry that I have not had
the privilege of listening to all the
speeches but I have points of the
speeches made on the floor of the House
in the course of the debate. I think
there are two aspects of the problem
both in Haryana and in Bengal. One
is the constitutional aspect and the
other is the political aspect. It is very
useful to go into the constitutional
aspect first because many differing
views have been expressed here.
Naturally, where the interpretation of
the law and particularly where the
interpretation of fundamental law like
the Constitution comes. there are bound
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to be different views in this matter but
they are views ultimately I will try
to present the view as we see 1t, as

a Government

SHRI BHUPESH GUPTA The

whole lot of you *

SHRI Y B CHAVAN Yes. the
whole lot of us I am not speaking &s
an ndividual but I am speaking as .he
representative of the Government This
question of the role of the Governor has
been discussed many times and I have
had on occasions to glve my view point
about it or our view about 1t, on many
occaslons The most important articles
m this connection are articles 163 and
184 What 1s the role of the Governor?
The role of the Governor 1s essentially
the role of the Head of the State No
one has any doubts about that but at
the same time he also represents the
President 1n one 1mportant matter
because when he 1s sworn 'n, he 1s
sworn in under the Constitution 1o see
that the Constitution is properly work-
ed His oath 1s to the Constituuon and
there, 1n that capacity as the represen-
iative of the President, he has to see
constantly that the State 1s governed
acccrding to the Constitution The
other matter 1s, he 1s the Head of the
State wherein he has to act on the
advice of the Chief Minister Even in
that matter, under the Constitution, by
the Constitution, under certain articles
he has been given certain discretion
That 1s agamn a very special case in the
case of the Governor In the other
capacity, he has been given certain
discretionary powers This 1s my
understanding of the Constitution as 1
see 1t I heard some speeches and they
say and some of them also quoted

SHRI A D MANI (Madhya
Pradesh) May I ask the Home Minis-
ter whether he accepts the interpreta-
tion of the Constitution by Mr Basu
which 1s considered to be the last word
on the Constitution ?» He says that the
Governor has no discretionary power
excepting what 1s contained in the
Sixth and the Seventh Schedule

SHRI Y B CHAVAN I am exactly
coming to that point because when he
functions as the Head of a State,
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except.ng those articles which are men-
tionec there under which he has the
discretion, certamnly he has to go by
the advice of the Chief Minister I had
myself quoted that last time when we
were discussing the Madhya Pradesn
problem 1 this House I have cou-
ceded that point but that 1s when he
1s functioning as the Head of the State
but as I said. under article 163—part:-
cularly under article 164—when rea.ly

speaking, he functions there as the
representative of the President (In-
terruptions) when I  used the word

representative of the President, 1t
means that he has to see that the Cons-
titution 1s properly worked I will
take an instance (Interruptions) Let
1t be some sort of an understanding
between us 1 would like to meet the
points you make I do not undertake
to convince Mr Gupta

SHRI BHUPESH GUPTA Neither
do I

SHRI Y B CHAVAN That 1s
beyond me

SHRI BHUPESH GUPTA That 1s
beyond me also

SHRI Y B CHAVAN May 1 ask
one question If we accept the pos:-
tion that the Governor has discretionary
powers only those which are mention-
ed by Mr Basu or Mr Seervar under
those three articles only, then a very
peculiar situation  arises Suppose
when a Governor has to appoint a Chief
Minister 1n his pleasure, i1s he suppos-
ed to take the advice of the previous
Chief Minister ?

SHRI BHUPESH GUPTA  Shall I
say something ?

SHRI Y B CHAVAN No, T an a<k-
ing a very patent question Tne efore
the Constilution contemplates .* because
there are certaimn inherent situations in
which the Governor has the discretion
and naturally this discretion 1s not any
individual whim This discretion is
also subject to certain constitutional
provisions This 1s not an individual
whim When I say discretion, 1t 1s not
just an mdividual desire or wish of the
Governor There he has to see article
164 which says



1355 Drsmissal of U F.

‘The Chief Minister shall be
appointed by the Governor and the
other Ministers shall be appointed by
the Governor on the advice of the
Chief Minister and the Minister shall
hold office during the pleasure of the
Governor *

Provided etc ™
Article 164(2) says

“The Council of Ministers shall be
collectively responsible to the Legis-
lative Assembly of the State”

The word ‘pleasure’ which was tried
to be interpreted by reference to May’s
book by Shri1 Chatterjee 1s quite ail

right regarding procedure That point
I would take a little later When he
uses the word ‘pleasure’ the other

parties in England do not wait to be
dismissed , when they suspect that they
have lost the majority, they themselves
offer to resign

SHRI BHUPESH GUPTA Not at
all

SHRI Y B CHAVAN They do not
wait They say ‘no’ It is such a deb-
cate matter This collective responsi-
bility to the Legislature 1s the soul of
parliamentary democracy

SHRI BHUPESH GUPTA Under no
circumstances the Crown i1s to tell

AN HON MEMBER What about
Punjab ?

SHRI Y B CHAVAN I am comng
to Punjab This article 1s a very im-
portant one that the Council of Minis-
ters shall be collectively responsible to
the Legislative Assembly of the State.
This provision 1s the soul of parltamen-~
tary Government

SHRI BHUPESH GUPTA The soul
has been killed

SHRI Y B CHAVAN No Imme-
diately 1t 1s the responsibility of both
the Governor and the Chief Minister
to see

SHRI
Where ?

BHUPESH GUPTA No
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SHRI Y B CHAVAN Of course
yes It 1s their responsibility The

moment the Chief Minister suspects
that he has lost the majority, 1t 1s the
duty of the Chief Minister to submit
his resignation, and 1if the Chief Minis-
ter does not do that, it 1s then the duty
of the Governor to see that first the
Chief Minister calls the Legislative
Agsembly and tries his strength and
proves that he 1s the majority leader
and if he does not do that he naturally
advises the Chief Minister to call the
Legislative Assembly and try his
strength and prove that he 1s the majo-
rity leader and if he does not prove
that he i1s the majority leader, naturally
he has nothing else to do but to get
himself dismussed

SHRI BHUPESH GUPTA That 1s
not permitted under the British Cons-
fitution

SHRI Y B CHAVAN We are dis-
cussing the Indian Constitution which 1s
a written Constitution So the basic
question that really arises is that the
power and pleasure 1s, really speaking,
not an individual pleasure The ques-
tion of pleasure of the Governor is con-
hected with the collective responsibility
to the State Assembly (Interruptions )
I have not interruped him You have
the right to reply You can reply

SHRI BHUPESH GUPTA  Occaslo-
nally after every five minutes you yleld
for one minute It 1s a compromise I
suggest

SHRI Y B CHAVAN I cannot ado
that It 1s a very vleasant thirg, a con-
versation with Shri Bhupesh Gupta
But I do not propose to do it now Tt
1s a different matter

The whole case 1s based on this one
thing, 1f we do not understand this
fundamental principle of the working
of the Constitution 1t 1s no good 1if
one has read tons of books and
speeches

SHRI BHUPESH GUPTA I have
read books on constitutional law by
Ivor Jennings and others and have
understood the constitutional Ilaw as
propounded by them Now I am 1n too
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[Shri Bhupesh Gupta.]

advanced a stage to be taught consti-
tutional law by our Home Minister, Mr.
Chavan. What pleasure can I have to
learn it from him ?

SHRI Y. B. CHAVAN : Now I do not
want to get myself involved in this lest
I should lose the link of the point I am
making. In this whole controversy of
Bengal, it is absolutely difficult to get at
the major question because some people
made very hackneyed arguments that
the Central Government is interested
in toppling the non-Congress Govern-
ments. Far from it. (Interruptions.)

SHRI BHUPESH GUPTA : For this
public utterance you should get some
award from our Sangeet Natak Akada-
mi.

SHRI NIREN GHOSH : Mahatma
Gandhi will shiver in his place.

SHRI Y. B. CHAVAN : If we can see,
even in regard to the former West
Bengal Government itself, Madam,
there were occasions when we had
opportunities here to discuss and criti-
cise what was happening in Bengal. 1
had myself an occasion, while in Cal-
cutta, to express my views about cer-
tain unconstitutional things that were
happening in Calcutta. Worse still,
this House was very much concerned
when things were happening in Naxal-
bari.

SHRI NIREN GHOSH : What is not

to your liking is always unconstitutio-
nal.

SHRI Y. B. CHAVAN : For what was
happening in the industrial field and in
other fields, if at all, really speaking,
the Government had any wrong inten-
tions about any non-Congress Govern-
ment, action could have been taken at
that very time by the Government.

SHRI NIREN GHOSH : You simply

dared not take action then.

SHRI Y. B. CHAVAN: Now you
know ; it is not a question of our tak-
ing action; the Governor is there to
take action. What have you done to
it? What is the idea of blaming the
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Central Government ?  (Interruptions.)
Even today there are many non-Con-
gress Governments. We always wish
them well, and whatever was possible
was done for them. (Interruptions.)
Extensive co-operation was given to
those Governments. But, Madam, it is
not the Governor who is responsible for
this position ; it is not the Central Gov-
ernment that is responsible; it is they
who are responsible for this position.
Now it is very wonderful logic. When
they got a majority by joining many
parties together including Dr. P. C.
Ghosh when he was a Minister there,
they thought that they were very
powerful and could be in a majority for
all time to come. Now, Sir, they had
not that majority, and it was because
of their internal contradictions, and
that is the main point I would like to
place before the House. You can criti-
cise the Congress. You have every
right to criticise the Congress. So I
have every right to criticise you also
now. You think that the Congress is
bad. Then why are you trying to imi-
tate the Congress now ? You say that
the Congress had deteriorated. Grant-
ing that, the Congress took at least
twenty years to deteriorate, but then
you took only six months to get dete-
riorated. (Interruptions.)

SHRI G. MURAHARI: I am giving
you the challenge. Let you have re-
elections in Bengal and the people will
show you whom they want to be in
power.

SHRI BHUPESH GUPTA : Take
away your army and keep the army in
the barracks and see, Mr. <Chavan,
what happens {p the country.

SHRI Y. B. CHAVAN : Even when I
touch on a very correct point, there also
they are angry about it. (Interrup-
tions.) I am not holding any brief for
either the Bengal Congress or the
Punjab Congress or any particular
Congress. We are discussing here a
certain constitutional and  political
situation and the Governors role in it.
I am not holding any brief for any
particular group or party in Punjab or
Haryana or Bengal. That is not my
present task. 1 will perform that task
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when 1t comes to me That 1s a differ-
ent matter Now you are angry because
you have lost the majority (Interrup-
tions) Therefore, 1nstead of trying to
find fault with others 1t 1s very neces-
sary for you to find out why it has
happened so

Some other hon Members tried to
compare the situations in Bengal, n
Haryana and in Punjab It is absolu-
tely wrong to compare the things
Punjab 1s Punjab and Bengal 1s Bengal
(Interruptions) and Haryana stands on
1ts own, it 15 a class by 1itself So what
happened in the three places are three
different situations, completely different
political situations, and 1t 1s no use
trying to apply some sort of a uniform
political standard 1n all the three
States What happened in Bengal was
that the United Front Government lost
the majority . . .

SHRI BHUPESH GUPTA No

SHRI 'Y B CHAVAN Then why did
they not call a meeting of the Legisla-
ture ?

SHRI BHUPESH GUPTA The
majority, if lost, 1s to be lost on the
floor of the House

SHRI Y. B CHAVAN . In Punjab
Madam, I must, really speaking appre-
ciate the behaviour of the Punjab Chief
Minister, Mr Gurnam Singh Imme-
diately he suspected that he had lost
the majority, he resigned (Interrup-
tzons.) In Haryana the situation was
completely different, there was the
question of constant defections Even
the first Government of Haryana was
also toppled by defections, but we did
not take a very strong view at that
time That Congress Governmert was
toppled by defections and the Cengress
Chief Minister of the time did not hesi-
tate to resign (Interruptions.)

In Haryana what was happenu.g was
that for anyone who, really speaking,
claimed to have a majority, that majo-
rity was so thin and uncertain and
mnvisible that the Chief Ministers them-
selves never felt certain whether to
depend on them or not Even on the
18th of November the Chief Minister
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of Haryana made a statement to the
Press—i1t appeared 1n the ‘Pairtot’—in
which he said that things had become
so uncertain that he could not depend
on anybody That was a statement by
the Chief Minister of Haryana himself
So, Madam, the Punjab situation the
Haryana situation and the Bengal situa-
tion stand on thewr own, and the Gov-
ernors, naturally, had to take action as
things developed there

Then somebody, perhaps Mr Mlura-
hari, said that the Congress 1s so tond
of power..

SHRI G MURAHARI

SHRI Y B CHAVAN that they
just want to be in power everywhcre
Well, Madam, in Punjab and Bengal
they refused to be in power There
also he was blaming them, asking why
they supported others to come to power
and why they were afraid to come to
power And here they have said “All
right, we are prepared to (tnterrup-
tions.) The main point was that really
speaking, the Congress certainly has
allowed 1itself, in these areas. to see that
the other people succeed in their work.
and they are prepared to support the
right people We wanted to support
Mr Ajoy Mukerjee also if he wanted
to have our suppert But he changes
his mind, and the Congress Party today
1s supporting one of your own collea-
gues, Dr P C Ghosh Why are vou
afraid of 1t? Why are you angry?

SHRI BHUPESH GUPTA You have
stolen him You have abducted him.

SHRI Y B CHAVAN No, we have
not abducted him I was rather

Exactly

(Interruptions.)

THE DEPUTY CHAIRMAN Piease
do not interrupt

SHRI Y B CHAVAN I was told
that the hon Member, Shr1 Banka
Behary Das said certain things I was
rather shocked that he should speak 1n
that way I can understand that sort
of a speech from others

SHRI BHUPESH GUPTA Now you
don’t try to cultivate others 1 krow
whom you want to cultivate
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SHRI Y. B. CHAVAN: No, I am
not cultivating anybody because I know
there is no use cultivating anyone. But
what is the idea of saying, if you have
strength, why not come to the street ?
This shows that really speaking those
people have not yet understood the
spirit of parliamentary democracy.
Democracy and the politics of the sireet
are different things. The politics of de-
mocracy means the polities of the ballot
box and the politics of the legislature.
It is not the politics of the street, Those
who talk of the politics of the street
believe in neither the ballot box nor in
parliamentary democracy. The politics
of the street 1s the very ant-thesis of
parliamentary democracy.

SHRI BHUPESH GUPTA : But what
the people who. . (Interruptions.)

THE DEPUTY CHAIRMAN : Order,
order. Mr. Gupta, Mr. Ghosh, please
sit down. I must appeal to you. You

should not interrupt in this way. You |

ask for clarifications later on. Please

do not interrupt him.

SHRI CHANDRA SHEKHAR (Uttar
Pradesh) : There can be interruptions
in Parliament, but then ihere should be
some control.

THE DEPUTY CHAIRMAN: You
please sit down now. I have asked
them not fo interrupt. If clarifications
are required they can be had later on.

SHRI NIREN GHOSH :
veritable Pandora’s box.

This is a

SHRI BHUPESH GUPTA : Inferrup-
tions form the salt of parliamentary
politics.

THE DEPUTY CHAIRMAN : But
you don’t jump up like Jack in a box.

SHRI Y. B. CHAVAN : Interruptions
are good if they are inlelligent. If they
are not, what—can I do? My main
thesis in this matter is that constitutio-
nally the Governor has certain duties
and these duties are those which Dr.
Ambedkar while discussing these parti-
cular provisions of the Constitution in
the Constituent Assembly explained.
They were quoted by Shri Mathur also
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in this honourable House and even Shri
Chandra Shekhar referred to them
while replying to Shri Bhupesh Gupta.
The Governor has very few functions,
but he certainly has two duties. One
of these two duties is to appoint the
Chief Minister and the other duty is
that when he is not responsible collec-
nvely 1o the Legislature, to dismiss him
also.

(Interruptions.)

SHRI BHUPESH GUPTA : He has

no such power.

SHRI Y. B. CHAVAN : Absolutely he
has that power. If we accept this basic
principle and this interpretation of the
Constitution, then we will have to
examine and judge the action of the
Governor of West Bengal on the basis
of this principle.

SHRI BHUPESH GUPTA : Can you
dismiss the Prime Minister in the same
way ?

SHRI A. P. CHATTERJEE : What is
the position when the. ..

THE DEPUTY CHAIRMAN:
Chatterjee, please sit down.

Mr.

SHRI Y. B. CHAVAN : I am not try-
ing to answer these interruptions.

(Interruptions.)

THE DEPUTY CHAIRMAN : Order,
order. Let him finish.

SHR1 Y. B. CHAVAN: We should
see how things developed in Bengal. At
a certain stage the Governor of West
Bengal realised that the Party that was
thought to be the majority party was
no longer the majority party. There-
fore, he discussed the matter with the
Chief Minister.

SHRI BHUPESH GUPTA : Why?

SHRI Y. B. CHAVAN : He discussed
the matter with him and later he wrote
to him requesting him to call a session
of the Legislature as soon as possible. ..

(Interruptions.)
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THE DEPUTY CHAIRMAN : Order,
order Please sit down.

SHRI Y. B. CHAVAN *+ And the
Chief Minister decided on a date more
than six weeks later. And the reason
that was given by him was that they
wanted to intensify the programme of
procurement which was 1mportant
After that the Governor wrote to him
again and wanted the session to be call-
ed within a reasonable time and a cer-
tain reasonable time was also suggest-
ed, namely, the 23rd of November Now,
Madam, was 1t not the duty of the
Chief Minister, even supposing he was
angry about what the Governor had
done, to have called a session of the
Legislature ? These people here mnstead
of giving lectures here, why could
they not advise the Chief Minister to
call the session to decide the matter ”

SHRI BHUPESH GUPTA :
should he do 1t ?

SHRI Y. B. CHAVAN : Because that
was the obvious thing. Whatever may

Why

happen on the 29th, the Legislature
will prove The Legislature wiii
prove. ..

SHRI BHUPESH GUPTA . What was
wrong in what he did?

SHRI Y B CHAVAN . The Legisla-
ture will prove what 1s wrong and what
15 right. Suppose 1t 1s proved that the
present Chief Minister has no majority,
he will be thrown out. We are not
worried about that.

AN HON. MEMBER : Twentyninth
is the day after tomorrow.

SHRI Y. B. CHAVAN: So vou
should help the Bengal Assembly to
meet peacefully and decide the matter
It you do that it will show that you
are interested in democracy. That is
what you should do to show that we
can believe 1n your bong fides. Let us
know exactly whether the Chief Minis-
ter has the majority or not. If he
1s thrown out and if he refuses to be
thrown out, then the same Governor
will have the same powers to dismiss
him also. I have no doubt about that.
Really speaking, what 1s happening
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West Bengal is what—they have lost
in politics they want to gain by inter-
preting the Constitution wrongly.

SHRI A. P. CHATTERJEE: On a
poiwnt of order, Madam.

THE DEPUTY CHAIRMAN : Please
sit down, Mr. Chatterjee.

SHRI A. P, CHATTERJEE : Madam
I am rising on a point of order. Here
we are discussing the motion of Mr.
Bhupesh Gupta that the dismussal of
the Ministry in West Bengal and the
action of the Governor, are unconsfitu-
tional and mmvalid. And now the Home
Minister 1 his reply while dealing
with the constitutional point, will he
be mn order when he says that if such
and such a thing happens we shall

again dismiss the Ministry ? Is 1t
right on his part to say that?
SHRI Y. B. CHAVAN : I have not

said that I will do this or that. I
sald that the Governor can dismiss the
Chief Minister 1f the Legislature proves
that he has not got the majority. I
have not said that I will do any thing.
Why should I? Who are we? Let us
be quite clear about this matter. In
all these matters the Governors have
acted on their own and I would like to
repeat with all the emphasis at my
command that in these matters at no
time did the Government give any ins-
tructions to the Governors The Gov-
ernors have acted on theirr own

SHRI BHUPESH GUPTA : You gave
the orders, of course.

THE DEPUTY CHAIRMAN : Please
sit down, Mr. Gupta.

SHRI Y. B. CHAVAN : I have no
doubt 1n my mind that the Governors’
actions were completely constitutional
and completely consistent with the
conventions and the spirit of the Cons-
titution.

What is happening afterwards”? As
for the loss of life, we are all sorry
for it 1f any young man or old man
gets mjurnies or is killed in this connec-
tions, we are sorry for it. But the moral
responsibility for all these things will
be on those people who are preaching
and participating in. ..
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SHRI BHUPESH GUPTA : The res-
ponsibility lies on you.

SHRI Y. B. CHAVAN : It will be on
those who advocate the politics of the
street, those who are talking of the
politics of the street. Even before any
action was taken these people were
stating that there will be very serious
violence and that thousands will be
killed. In this very House one hon.
Member said that some twenty
thousand people will be killed. Those
who are talking in terms of violance,
those who are talking in terms of the
politics of the street, they are the people
who are responsible for the killing of
innocent people. They will have to
carry that responsibility.

SHRI BHUPESH GUPTA : We never
said it.

SHRI Y. B. CHAVAN : You may not
have saigd it.

SHR] BHUPESH GUPTA : Nobody
said it.

SHRI Y. B. CHAVAN : It was said
that if the Union Home Ministry did
this or that—to topple the—Government
there then some 15,000 or 20,000 people
would be killed.

(Interruptions.)

SHRI C. D. PANDE (Uttar Pradesh):
It was printed in some papers.

SHRI Y. B. CHAVAN : There were
certain public leaders of West Bengal,
who said it I do not think Mr. Bhupesh
Gupta said it. They said that if this
thing happened we will do this or that.
This creating of this atmosphere of
violencte is bad and the sin of shedding
blood, I must say, is not on our hands
but on those who think in terms of the
politics of the street, who talk in ‘erms
of violence and ultimately they will
have to carry the moral responsibility

for shedding the blood of the

4 p.M. innocent. As far as Bengal is
concerned I do noft want
to go into the other aspects of the

politics there because certainly it is not
a very good thing in Indian politics—
what is happening today, these defec-
tions. This crossing of floor being
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claimed as a parliamentary privilege of
Members, etc. is quite all right, tneore-
tically it is quite all right but on the
whole it is not a good thing. But when
defections from Congress took place
they were jubilant. Today I cannot say
I am very glad about any person who
leaves his party. (Interruptions.) 1
have nothing to say one way or the
other ; it is for them to say why they
are defecting. But what [ say is these
defections is certainly a serious matter
and all parties should sit together and
find a solution for it. I cannot say that
one single party should find a way out
but all parties. ..

SHRI BHUPESH GUPTA : Are you
ready for a provision in the Constitu-
tion for recall? Let the people decide.

SHRI Y. B. CHAVAN : Let us sit
together and discuss. I am ready for
a discussion about it. Our Party would
certainly be willing to sit with all other
political parties and discuss about this
matter.

SHRI BHUPESH GUPTA: Not
defection; I am talking of recall
Whenever the electorate like to recall
a particular Member. they should be
given the inherent right to recall him.
Are you ready for it ?

SHRI Y. B. CHAVAN : What I um
saying is that we are ready to discuss
this general political question of defec-
tions, what should be the legal, politi-
cal, moral remedy for it. I am prepar-
ed to discuss it. Neither mere moral,
nor mere political nor mere constitutio-
nal solutions are—going to help : all of
them will have to operate to get at some
solution for this.

About Haryana, it is a very sad case
because I really do not know with
whom to be angry about matters relat-
ing to Haryana. If is a sad thing that
in a party of 40 there were nearly 26
people who defected. ..

SHRI AKBAR ALI KHAN : Thirtv:
because Jan Sangh was not co-operat-
ing it was really thirty.

SHRI Y. B. CHAVAN : ... Out of 22
some—defected four times, some three
times and some one time.
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SHRI M. GOVINDA REDDY : And
one defected five times. (Interruptions.)

SHRI BHUPESH GUPTA : You send
defeated people as Ambassadors all
over the world and you are preaching
morality.

SHRI Y. B. CHAVAN : I am talking
about the defections. I am not talking
about the defeated people. I am talk-
ing about the elected people who have
defected. The point therefore is that
in Haryana there was a complete gap
between the Government and the will
of the people.

SHR] KESAVAN (THAZHAVA)
(Kerala) : Do you mean to say that the
Members who crossed the floor in
Haryana are persons having no charac-
ter ?

SHRI Y. B. CHAVAN : I do not know
what he is asking.

THE DEPUTY CHAIRMAN : Is it
true that those people who crossed the
floor in Haryana have no character :
that is what—he is asking.

AN HON. MEMBER : They have a
character of their own. (Interruptions.)

SHRI Y. B. CHAVAN : How can I
say they have no character? As an
hon. Member says here they have a
character of their own. I do not want
to discuss any individuals. Sometimes
the npolitical situation is created in
such a way that the people are influenc-
ed that way. Therefore I think the
Governor very rightly considered—this
and I think the Report of the Governor
is an objective essay on the political
situation.

SHRI BHUPESH GUPTA: Not
objective ; it is a subjective essay.
SHRI A. P. CHATTERJEE : 1t is a

school boy’s essay.

SHRI Y. B. CHAVAN : That is your
subjective reaction.

SHRI BHUPESH GUPTA : You read
it word by word. (Interruptions.)

SHRI Y. B. CHAVAN : It was cer-
tainly objective because he has not
spared any political party. He has
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criticised the United Front people; he
has criticised the Congress also. There-
fore this is a warning not only to the
people of Haryana but this is a warn-

ing to all believers in democracy in
India.

SHRI BHUPESH GUPTA : I know
Mr. B. N. Chakravarthy. (Interrup-

tions.)

SHRI Y. B. CHAVAN : Therefore we
will have to learn something from what
happened in the last week. In a week’s
time three Governments toppled, it is
not a very happy thing for anybody.
To those who are interested in the
stability of democracy in this country,
it is certainly a matter of worry and
anxiety and therefore we will have to
learn something from the pages of
history. Even though this may be very
recent history, all of us have to learn
something from the pages of history.
Those who take the oath under the
Constitution and become the highest
executive officers of the Constitution,
the Chief Ministers. they must keep
always in their mind that they are
there because they have got a majority
in the legislature. Once a suspicion
arises that they are losing that majority
in the House it is their holy duty—not
only constitutional duty but it is their
moral duty—to come forward and say,
‘Well, resign’. This is the objective
lesson which we should learn from the
pages or history that it is absolutely
wrong to play with the loyalty of the
people who are elected on the support
of the platform or tickets of any parti-
cular political party.

SHR]I BHUPESH GUPTA : Give us
back Pattom Thanu Pillai. You return
Mr. Chandra Shekhar; you return Mr.
Rajendra Pratap Sinha. We want to
get them back here.

THE DEPUTY <CHAIRMAN: Mr.
Bhupesh Gupta, let him proceed.

SHRI BHUPESH GUPTA : Madam,
he is in possession of stolen property.
They are sitting there; I want them
back here.
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SHRI Y. B. CHAVAN : You cannot
say the same thing about Mr. Chandra
Shekhar or Mr. Asocka Mehta and other
people, because change of group is
something different. Defection is some-
thing else. These are two different
propositions ; and defections, particu-
larly for holding power. Immediately
one defects from a party he becomes
a Minister. I must say it is not a very
good thing. Basically we have to take
up this position.

SHRI BHUPESH GUPTA : What did
Mr. Gurupada Swamy become ?

SHRI M. S. GURUPADA SWAMY
(Mysore) : I was never a defector; let
me tell you. It was merger ; not defec-
tion.

(Interruptions.)

SHRI Y. B. CHAVAN: And Mr.
Prafulla Ghosh has not become a
member of the Congress, nor Mr. Gill
has become a member of the Congress.
They have their own parties and those
parties are supported by the Congress.
That is the difference between the two.
These are therefore two different pro-
positions. Personally we are all really
speaking, sad about what is happening
but at the same time we have to take
into account the situation that is there.
What is required really speaking is self-
criticism. If they want to criticise us,
I would make an appeal to them that
they  should criticise themselves
thoroughly in these matters and see
what is wrong with our politics. With
great hopes the non-Congress Govern-
ments were welcomed but what is
happening to them ? It is not merely
enough to criticise a political party
which was in power for twenty years.
Really speaking what was the way in
which the United Fronts were formed?
Heterogeneous elements were brought
together without any ideological com-
mitment to the programmes. I would
like' to ask them : can they, really
speaking, with their hands on their
hearts say that they have done any
progressive  work ? (Interruptions.)
These are important questions I am
asking. They are not partisan ques-
tions. These are questions which both
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the non-Congress Governments and the
Congress Governments will have to
answer at the bar of History.

SHRI SUNDAR SINGH BHANDARI:
They did agree to a programme,

SHRI Y. B. CHAVAN : It is no use
merely saying there was a programme.
We have also a programme and that is
what we say. But you...

SHRI SUNDAR SINGH BHANDARI:
You have a programme of toppling the
Governments. (Interruptions.)

SHR]I Y. B. CHAVAN: The main
criticism, at least the criticism of Mr.
Bhupesh Gupta was this : ‘“Your pro-
gramme is all right; your approach is
all right but what we criticise is...

SHRI BHUPESH GUPTA : I never
say your programme is all right. Some
of the things you do may be right, but
your programme is building capitalism
and monopoly capital. How can it be
all right?

SHRI Y. B. CHAVAN :
changed your thesis now ?

You have

SHRI BHUPESH GUPTA : I am very
loyal to my thesis at least.

SHRI Y. B. CHAVAN : So what I
say is this. If at all we have to discuss
any fundamental questions, let us not
make the Governors scapegoats. Let us
not make some Ministers here or Minis-
ters there scapegoats. Really speaking
a basic challenge is before us as demo-
crats. The challenge is before you as
democrats. Why don’t you accept the
challenge and seek what the reasons are
for these happenings? Don’t hold the
Governors responsible for it.

SHRI BHUPESH GUPTA :
them out. Let them be removed.

Take

SHRI Y. B. CHAVAN : How can 1t
be ? The Governors will be there. The
Governors will !have to be there. May
I ask this question? Why did in
October Ajoy Babu come out and say
that he wanted to resign ?
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SHRI BHUPESH GUPTA . You bluff-
ed him ; you misled him, you deceived
him.

SHRI Y. B CHAVAN : The person
who made sucn a serious statement...

SHRI BHUPESH GUPTA : You must
know that Ajoy Babu is heading the
United Front struggle today.

SHRI Y. B. CHAVAN: It is a
wonderful argument the hon. Member
1s advancing here that Ajoy Babu was
decelved.

SHRI BHUPESH GUPTA . We know
1t (Interruptions)

SHRI Y. B. CHAVAN : 'Can he be
easily deceived by anybody...

SHRI HARISH CHANDRA MA-
THUR Let Mr. Ajoy Mukherjee say
1t. Even today he made the statement

SHRI BHUPESH GUPTA : We know
1t for a fact.

SHRI HARISH CHANDRA MA-
THUR (Rajasthan) : Mr. Bhupesh
Gupta do not lose your honour, even
1f you have lost votes. You can at least
keep your honour.

SHRI Y. B CHAVAN : What I say
1s the criticism or game of finding scape-
goats for their own deficiencies and
political weaknesses is not going to help
anybody and, therefore, I must say that
I oppose the motion moved by Mr.
Bhupesh Gupta with all the emphasis
at my command.

The other Resolution about Haryana,
which 1s before you, 1s a statutory one
moved by my colleague and I would
command 1t for the acceptance of the
House

SHRI BHUPESH GUPTA - May I
ask a question ?
THE DEPUTY CHAIRMAN : Very

brief, one minute

SHRI BHUPESH GUPTA : It 1s only
a constitutional question, not a political
question Mr. Chavan, will you kindly
listen ? I would mvite your attention
to article 60, at page 34 of the edition
of the Constitution with me. I would
also 1nvite your attention to article 159
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The first article deals with the Oath
by the President and the second article
with the Oath by the Governor. They
are identical. Now, 1s 1t your conten-
tion that the President can dissolve
the Union Council of Ministers ? If 1t
1» not so, how under an 1dentical article,
having taken an 1dentical oath, word
for word, except for the words of
Governor and President the Governor
can do so? Now, you cannot play on
both sides of the net These two articles
ure exactly the same, in pursuance of
the same scheme of the Constitution,
placing Parhiament supreme 1n 1its
sphere and the State Legislatures
supreme In their own sphere, making
them the executive heads 1n either case.
He 1s not above Parliament, that 1s to
say, he has to go by Parliament or the
Legislature or by the advice of the
Counci! of Ministers in either case This
ts the posttion.

SHRI Y. B CHAVAN: I do not
want to give opmmion on constitutional
and hypothetical questions.

SHRI CHANDRA SHEKHAR -
Madam, Mr. Bhupesh Gupta has men-
noned my name and I want to set the
record straight. I did not defect from
the PSP. This I want to make clear
because this has been repeated many
times In April, 1964 I had serious
differences with the PSP on the policy
of anti-Congressism I said that this
anti-Congress phobla n the country
would result 1n what 1t 1s resulting
{oday and for that in June, 1964 the
PSP suspended me from the Party. I
remained an Independent Member of
this House up to December, 1964 and
I joined the Congress Party in January,
1965 (Interruption.) I want to make
the position clear I knew all these
things. Of course, 1 knew that this
philosophy of anti-Congressism will
land you in the lap of Jan Sangh and
Swatantra Party, in the camp of
reactionaries and vested interests where
you are finding yourself today. 1 realis-
ed that position much earlier and so 1
give this explanation in order to make
the record clear

(Shr A. P. Chatterjee stood up)

THE DEPUTY CHAIRMAN: No
more. Mr. Shukla Be brief.
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sflo WFER Ya™ 0¥ (IIT N3W) ¢
Agraar, Tg HAY R wiOgw F A |
fai aga €9 737 #1 ¢ A wan, @
T &) fraze w1 AT fr afeadd
FMR F ST T AT U (oar & g
dfagma & araga faar 2 otw ag wfaaa
F aana g afa w AT f5 owe
Ft fa feafaat @ fear oofrqfeag &t
a1 q&g g4 #1 feafaa # 71 Ffaam
¥ stfas1e g ar sodr woee 39 faaar
f ag qfcfeafs fomd wagmr a8 F0d
FX AFAT A1 qg ofzmd A F FATIER
% FT aTFR ¥ gafeafqg w7 & A ) F
ar ag sgmr 5 afeewr e #1 gaTEEy
we F avFIT fFa 9w T §F 4
df g8 R A A Hfwg | wwm W
F qr¢ G977 WA I QLFIT FAA A
forara qer & sy wiEq odEr FTWF
R AT F AT J€ A T s
T979 F q17 W9 ag faviw 5 faa
TA FT 4T § faara awr & feet wa &
ag) Fwar, af g s T 3 ax fafas
zdt &) o feafq ardsfas =0 & v
X & 3t A 2@ wT fAm 7= Fv gEa
F1ar § I8 ST FT ag 7¥ AN T@T
¢ ok Jasr &wg ¥ AAaftee w=
fagaa #ar &1 a7 afy feafq w7 =0
ot I g, A |y TsAqr F1 fawe
gut @ favig & stfafim ovg foad o
FaF A ga @ 37 gAE SN & fw
% aafqq faast ag soar gew @A
FAq T A IR v wA-gfkeg T9d
%1 afgFre fear ¢, sy —md & fag
SREIEFGRIE EARCAR S - i
aFar & fx ag fag : fr gawr agaq
gar afi M W fag =7 3 fag <o
qrar ag faota w30 f ag q=a 7N wr
faqar sraaT & | § angar g f afwdy
M & vogara ¥ faaar sfag sgax
2t a%a1 a1 §faq ¥ sraia 99Y q9a
g n@mdA T AR A Rafeg Mg
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AT 3R 17 F fag fea f& ag fag
7R fo qa®r agaa & ar adf  qwa A
JAT[ FT, TT F FAT F7 1T QL 0T
¥ga a7 &1 fag #¥7 F1 Tg s@ax
fear f& qem =t fag =% fv A%
FgATE A g1 o fer A ozEd
safag 31 frar &Y gaa T % e
#4T ok wfaftug 7 e faad fa
IR 3 AT F I X A% AT
#1 fReFa FT & ©: g%a 4F AYFT J47
gl arfs feed it fewmma & @iw
QLEFR § 199 TG, 10 g 9% ar @

wgrzar, gy #qr agiAr faar P & agiA
fod ©x agmr ar ag fian fx ag awe g3
FF T ¢ AR IAH 477 SN AW
73 % ag a1 7z &1 AiErER T |
g Sl F1d o b fard fag faam am
1 avqfec F wrawmFar €, Ig sS4
aaedy § AT A Aryaw g af A 99
f¥ ga%T Tgaa dmurAs N AT |
qifax IFT FZAT an T qv = odroxioqty
T 9 gifaal #1 @ a7 o} sqam &
g, arfgr @k wx, s agaw 16/17
arfagl #1998 & fasq w1 @1 arR
24 ¥ roee & 471 fF Sasr agua ad)
&t TEAT FAT AqIEA H 1 B qgA FT
a7 AT A a8 A G 14 A7 ¥ U
gagaad g fn SoaT Agw@ @ wAT
ag 9g9d TEIN O IF gEE AT &
afggrcagt ar 1 s 18 faarat &y
#) 98 9IFT a8« A &7 OF AT qF
ot qraafas s &1 sggnr fRar
A axaifeat arfg 3 qaearg € T &Y
AT ¥ 997 AT 9 99 399 graT
fex ot g@d aw@™ FE 9g IEFT
A | 7, o7 gug & fag fafwws
et ® fafwer = €, fom @
AT A TAE FIT § YAFT AR T F
FA-aftag @a adl F@r) §t e
# 17 0¥ § faad a7 sramaw v 5
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Airafewg 3 a9 ggaad g1 18R
Ffaga faft #1, fage #X 3 F1q7 J@F
arwl #1ag a7 § fr ug awfe, x|
qfeerr Fas fagrr awr & seqda &
axd| g, forq @ awaar g fF gfagm @
a8z 164 F1 St waT § a8 oo
7% 2 {5 madz & fag ad=i ¥ @A
afveg & fagag 37 3 99 7z fazamm
saar ¢ fx Atafeag § fedt aafaa §,
fagra awr v agma & fea s« @
ggua g ag wAT ¥ fag afHr Q¥
va fad gRmr g 1 afa sw A
% a1z fagt aww #1 faa1 g3 g7 Faa
(afemrs) damat & g ag fagan ag 3
a%ar § 6 aqF safyy 71, aqg 2@
qgaT 2 A 393 13 FA AN fqara awr
% 7 31T g7 ag feafq dar g, o 34
g« § ¥ o grar qg7 feear va¥y otmw
g A, QL F1F Fg wFxar § & IaFy
gua g | afe ag = av T@ safe ot
ag Trar Fat & fF 3a%T agrg & san
AT aga AT & | feewa adY & 5 ag
faurT awT &1 917 a1 F9T TIET FINT
Zq U F1, T4 IEF 7 @A @ F
faa war-afeeg &1 va¥ frgaa fsar,
Tt IF AA 4T FRT FT W § ag
geqwa ¥ g1d ga N ATET FTAT AT
17, FTAA FATAT IAT 07, ATAE I
AFT T |
T e

gg @t sfaua w1 SeEwwa §
# gazar g, wiagm & @adq gmE
TISAGTA A ST F&T ISAT 92 QT F2A
qr1, FFA F Faaq Fam 91 A FfFa
F HFTT FAFT CIT FFAFTT 4T 1

gdgmy & &g # § zar fraew
FET AgAT § fa @af v wwdfas
Afawar &1 agar faam & T ]
za g &1 # W forgar wwdfas
zq &1 dar gr faRrEw | 9w
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qrdiat &7 Afasar a1 @ o wtiw &
fag & HerI3rw Earforg Qe & F
FA31d g 8 vad wee famrt qm fF
AT 7T IR fear § Iad fed gaw
F FAar &1 faare g @ &, %
NE1< ¥ dfaam A sagaAr ww, Afa-
g FT TEIAN( T, A (TR FAA FT
JeweA frar & 1 a1 oF safyg ot av#1
%A T &, 98 T4 W F TP & AN
mgfERFE N 97 &1 F qwdg
o eT ¥ qgar c ag F@W fr oga
aifagt ¥ ez afgy N aafy = =
fagm awr F1 g & fag ? @ gAw
fazata ar fF sa%1 Igag & ar fove 39
qA&T F FLT F A T Jodr FqeaT
Fat aEf # ? xq7 g wwT qifpw ad)
F7ar f5 I79T g« @R FgF W@ S
fagd oW ¥ adves gaAv 41, 9 99
7% X AT § FX I9 97 9T faud
g%, zafad #Ar @At Agar ar fw
3a g3 T I9A 73 3T d fya ¥ fawg
FIX 9T T &i

F auar ¥ Fgar Agar § 5 0w
A9 &, it Ft 79 A afc sTHr =9
1 A, FAAT (A9 F AFTAT IFT A
% fazara @ar f5 9% agag & A
dfaarT & s7a7 78t #¥ fagw awr 3
gary & uF e o 33 adt s arfen
dt 1 (Time bell rings) 3% w3 %
&g ®o1 ¥ faura awr § Fw @i &
T HE A T AR CFH Q@0 97
z fearar 1 ghamr 3 & gar #iua
¥ qeg wot 4 9 fran, wer w3 F
qer 53t 7 ady fwar

st s aAt (vem wadw) ¢ Ay
far, 7eg w3n ® @@ WAY AT &gy
qafes ¥, garadr 3 99T |

s AT TR R - S Ay, AX
Y agaa 3% fgars mrad @ foar
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[=N =gz Az ]
q qEar g ) o £y IARr Far T
fe faem awr gam ..

st (Aisa aat : gAFr W @
v g, § ady qrgﬁ o 1 (Interruptions)

off wgrElT watw wAW  F o=Ed
d fr a¥rael A fad, afea 9z a#
Argd 9 5 aAdeanfas én ¥ Fm @1
4 g a4 f= weafafa qm a< faan
I, 7T wAF! fFaw frar o safag
frq 39 7@ % 7 faq 39 A @ agt
g1 agtd afda g & Fani 7 amge
fear ar faenrT awr gark & fag afea
o ag fewaaen gu 9t aF, Ifew qgd
g fesmm @1 & qF @ sdrean w
gegr eafirg 327 fegr ar | a7 feard
SIERE-CUENEE

THE DEPUTY CHAIRMAN : Please
wind up now

=Y AFTET XAR qAW : F AT )
fedaa #var awgar g f& wgw ¥ frea
UF AETE & T ZA AT A 3FT FT TR
gframa 3 wsgww T ar gl
g wsgma ¥ Afqgm & favg #rg
FHATE F1, § ARG qg FEAT IngAT
g {5 i vt § JqT FAeT FT
qeia frar, Afeam # wr &, o
8% a &y IR A & 5fd s 3w
# sAar & 9f1 s afre w1 fats
feari

za meal » Ay 7 gfeamn % g9y
§ & wera gafeay & IAFT anda
F<A g 7 afmdt dma ¥ foafes §
ST At 99N T ¥ T W
3aFT 777 fady ARATE |

off qrEATAT O (ITLNIQ) © IT|AT
gfy aglzar, ¥ AT 7 Y fEix
sqFd FATAEAT E | F 9RH Tz WA
¥ 3a JeqIg &1 gAgq F391 § foad
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AR gfamm & wegwm 3 afas
#1 anda frar mar ¥ g7 qar
Far &, gfaor ¥ a9 aww gaer
afas gar, aigrawnr saar Ifea g,
faatgg a feadht & 5, ¥ fag
feadt § aa &1 9§ S@Er ¥
fadt &1 Fa1 rar e faww @y Y
faam awr fersic s@1 Fer  wfaq
&t W a7 & awaw g oza¥ fqedw
AR T FIF WY A@WFAT AT
&, 79 g9 F F8F I & AT
FY AT HTAGT & |

g7, o) T T OFT F oAAR
g 3ad qag H A UF TR A FgN
wlgdT g WA e ARed  WrAW Ay
g w97 gF3 #r # sl die gz
AT § AR A IAFT AT _RT A
FIAT § WR @W AN JRT FET
#AF F0F g8 feefq =N Ao Ao W
F &, oo Mg FTE | IART A S
§ g ATIT & AFA F, ISWd A
gfie ¥ 2@ a@ & 1 2w W Fhw
Farm 2 ogure fas @ wwr &R
gfaest & asmifra qxe € 1 afis
F@g & st dro Hro =g F gy ohr
AT 4% &, Way 39 &, faar
577 £ | % TUFT auda A8 T @FAT A
IaFt afaq anmaty | § AT E I
@ & faasr agr wgKr @99 g
3a 77 W T eq AITH AR @ | A
Tsg AT AEA g% 6 g ar A
T FEE aTFL AR gE 397 g9
Fgor faar adr g€ | qeelt 1T yg wsE
Y 5 3@ TR & q1AT FT T SR
& &Y @A AT FT MCE | AfFa A
amg eqez gx3 f& St A7 favaraeg
< TTT F1TA FLAE I9%7 Afas agga
adt faw arar 1 efcmomr g, s A,
ger g AFIE qra gy & 1 fog =t &
7 F¢ a9 oy o fagrdt &7 edfrae
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F7H 1T AR TG AR AU T AL
graq |, gEaT fEd aER A dfw
g a2 frr o aFat § ) A0 I
S raq A« www & fake ¥ fagm
F EFT FH A7 FEATA D 391
ag fadfeeg wifwdl off €, 7 a0 T
§ agq warar Frore gl &t aFdr
3q w1 aar Adt awdr &1 a0 feafa
S & of, fafes gt & @ FTIE
FATEES T A A sad wrad fwar |
7 3a7 B8 sz adfl f& famsr A%
furfireae 3 @wit 4 e fE 3T
site s FAW AT #ivo qro Hro T,
St geathre g &, w9, 7
S ST | Afen a@ ¥, afw § g
77 %A1 ATgaT g fF e TEAT EY ATl
4T FT 9FF &, AT FV TTEAT H
I & 8378, #fa ag & AT T: AL
&2 % ot feafs g§ 98 3 9 fAR
FT | FTAA AL TITAT faafea g1 W R
za3 ofy a=Te & freft F ART TE @
T &1 gad A & g amwar § fw
gak awa % wif gant e w1/ A
Gf g 38 AT WA § 5 gamr
gy o gagT &, afqex g, @eamnT
g, ST FILER F@ § S Al
1 qrar & qa 7 99 g &, Tl A
Zardl & SART AT acfrg &1 ST
fssr gy afe & AafaT, ZATT AT
#4 qATEA 8 A s a3 a1 IE BE
JATE AT FTETAIIL g, T W
qeETT H FEM §, 98 WA 31 I &
g Ha1 AT & sfareiist ST 7 qAT-
z2e FE B AW A gre FT aT ATIIAT
g3 F1 &, o e & faew grar & &L
w9 g8 OF W1 &0 FTEMET § 99 9T
grar & 1 fF T FTEEET At & A
FraTagt 71 a7 AE V@ H fom®
fgas wEIA wET & ¥ e gy
gar &, voad A Zar & 1 9g WA N
qE T
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s & 7 BaAT AGAT § Fo AT A
3 frsg # Frad @ Afed Saw FA
s sgaear s AfEaT F1 e & At
gaf #7% g7 wd g | 7@ s T 8
o mearfad & | o st A & A A
AT FT AT T@T §T H H Tex T I
A% g, AfFm gaTe amd aF a3 38 £
FAT AT 43 gU & | T agEmeE ATEAT
St T3 arEivy 9 4, A TF A
fiy 2T et SR EHy o FerfAeEt
AT A w4 AT AT 1942 %
qziE At 3 A o A AgrE AR AT TN
gaF) zaarante & war °r | i 9
qat famsr e o fadar &R
gosaa & 3 W wwafredi @ ga fasea A
®q T AT 38 AqA & AL gerd 9 A
gz wr gu ol fo Agw fammas 2
gua § 94t & 1 AG & AT T, g
% amare 9T, fgar % AT 9%, SR
T qTEAOr F qrET gX FrE A qad
Fedr a¥g | qGT AAAT AT AFAT E |

# UF AT AFER § a@yw TR F
Fg 3ATAMGATE | 7 g FgAT ATGATE
fir. af ey ST A ATGT FT AR A AL
qaT daTEr Faf 9T 49 g 3§, fagia
Fre &1 g9 fraT, Sasr ST, 39T
gamT, AT AT A IAT F TR A
aamar, afew are gaRr wfaest, 3ad
agtar, SAaT AfdE r@ax A & | 98-
forw & Fgar =Tgam § A A FW T
zg A3 & FraAT A | AT qg AT 6
2 v ga wTcaad 7 faued #t vafa @i
& ad o @ § A W TEE Al
LFT AT T AT ax faafeq g ST |
# ngrers # fra dA1 d|@ @y g A
ST F T TR & qarEr duartadt
% faeg weaid d@ T@rg | a7 3 &4
#3797 & T & fo Wi a7 agg
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N

[

[* arcdmaz wiE]
% for AraT wt axgreT frar S e
STg 93 S Aar qrad eqifad fHan, I

' 4@ sitc afrare, Gt gfezn 7 I

#) frar 1 zafag sfo wiw s 7 My
SEITE @ g, 4 39%7 fadig Farg
afFa 4 Wit avs &1 Aifgd 73 ag
wgl Agar g 5 s mw w1 oSes
3% TET 4T AT AT A1 A T B
AFAI E AT E | Fgaw N7 fgar
q FI STAT ALY & ST ATHAAT T WY gW
T8 €T § | 97 g §q4T ad gAAA
JAA( F1 oA, gax fawg lamr a0
[FS 2, A9A 37 g5 T o543 &, I |y
UF ¥aw, a1 93 & 9 & fang gfaar
Ay 331 aFq & off fagew & fag qarc §
&< I FT FLAR FIT INJA T P

SRl & [ F NI ATHT T
Sy da1 Argar g 5 9ed o &
forar &, g SoF! Tga TeF & F dq9p
Aifgd ar | vad gma A 9 EE9 A
g e gfearom & &t €20 faar &, s
H andT F7q1 g d) w0 Far g w
g3 39 THIT § 19 F @A |

THE DEPUTY CHAIRMAN. Mr
Chitta Basu Please be very brief.

SHRI CHITTA BASU (West Bengal)
Madam Deputy Chairman, when I rise,
I rise with a heavy heart because for
the last few days our people are being
fired upon, a barbarous attack is being
launched agamst youth. workers and
people of the State of West Bengal
which I have got the proud privilege
to represent here. There 1s no deny-
ing the fact that democracy has been
raped ; there 1s no denying the fact that
there has been deliberate outrage of
our democracy and Constitution, the
heritage which we have got At this
momentous period, let me warn this
august House of the Indian people that
by these actions of the Governors by
these actions of the party in power at
the Centre, they are simply inviting
dark days In those da.k davs I think
many of us will not be nere tuo enjoy
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the fruits of democracy, enjoy tha
fruits for which we have been labour-
ing for so many dajys

In this great debate, many gquestions
have been raised particularly with
regard to the consfitutional and th:
political aspects of the problem ot
West Bengal When I refer to the
constifutional aspect of the problem, [
do reiterate again, as I did in the vast,
that the Constitution has been taken
advar.tage of to suit the purpose, to suit
the whims, of the party in power ar
the Centre and the office of Governor
has been most deliberately used as a1
mstrument to achieve and fulfil theiwr
political ambitions. That has been
proved and can be proved from
many instances which I may ate but 1
refrain from domng so. I simply want
to reply to certain charges against the
United Front Government of West
Bengal. Some of the hon. Members
sitting opposite—particularly Mr
Chandra Shekhar, who 1s a redoubtable
socialist, I think, on the Congress
Benches—were referring to the law and
order question in West Bengal If you
permit me, Madam, o guote an extract.

THE DEPUTY +«HAIRMAN Mr
Basu, you have very little time, another
five minutes only. I must accommodate
others too Others Fave taken only ten
minutes.

SHR] CHITTA BASU: Let me
speak The Amrita Bazar Patrika 13
not the organ of any of the United
Front parties, it 1s the organ, the news-
paper, run by one of the ex-Ministers
of the Congress. In that paper, 1t was
sald—

>
*“Looking at the socjo-political scene

i this State (West Bengal), the

danger 1s that the whole of this State

has become a rpowder keg, any
smallest spark may cause a violent
outburst”

I have to disappoint you; this does
not refer to the situation as 1s prevail-
mg today i West Bengal This refers
to September 10. 1966 That was the
position 1 West Bengal one year ago.
And what dig the Congress regime do
then” They called for trained battalions
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of the reserve police. They killed so
many people of our country and put
thousands of men behind prison bars
because the people wanted food And
then that question of law and order
was not there Then Mr, Chandra
Shekhar and others were not as vocal
as we find them today. So. all these
things are bunkum.

Agamn, how was this Government
brought down? I simply give the
opinion of Mr. Sussex, a Britisher,

Deputy President of the Indian Engi-
neering Assoclation. He said in a
public statement—

. “I would lke the State Govern-
ment to know...”.

The State Government means the
Government of West Bengal.

*“... that our association 1s interest-
ed 1 strengthening the hands of
these groups 1nside the Government
who are interested in preserving law
and order”.

This 18 one of the Britishers who said
that he knows that he has got certain
men 1n the Cabinet who are interested
in strengthening their hands Whosa
hands ? The hands of the British capt-
talists ? Whose hands? Those hands
from whom our Government had taken
over the management of the tramways.

SHRI AKBAR ALI KHAN : Are you
sure it 1s without pressure ?

SHRI CHITTA BASU:
from which side ?

SHRI AKBAR ALI KHAN : You can
wunderstand.

Pressure

SHRI CHITTA BASU : Therefore, 1t
is quife clear that 1t 1s because of the
vested interests, 1t is because of the
interests of the monopolsts, 1t is
because of the interests of the foreign
«apitalists who have been perpetuating
exploitation for ages together that this
‘Government. . . (Interruptions) Stop
please. What have you got to say? It
18 because of these vested interests that
these things have been done There-
fare, it 1s no good repeating things. The
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Home Minister said that the responsi-
bility lies there. The people of West
Bengal demand a certain amount of
justice from the Government of India.

Controversies have been raised as to
the discretionary power of the Gover-
nor. We wanted that the matter shoulq
not be settled in the streets but that
1t should be settled 1n the Supreme
Court. You have not accepted tha‘
thing. Why did you not accept that
proposal of the Government of West
Bengal, of the people of West Bengal,
that the controversy regarding your
wanovation of the discretionary power of
the Governor should be tested not .n
the streets but in the Chamber of tnhe
Supreme Court ?

Therefore, what Lies with us? If we
are to see that the Government which
we have elected should survive, it is
the 1nalienable right of the people to
defend that Government and to see
that this Governor, Shr1 Dharma Vira,
1s recalled and the 1llegal order of
dismissal of the Mmistry 1s revoked
forthwith and the status quo 1s restor-
ed.

With these words, Madam, I assert
that it will be doing wrong to the
pecple of West Bengal if this type of
wanton attack 1s launched wupon the
people The people shall not tolerate
1t That 1s all I can say. Thank you

THE
Kaul.

DEPUTY CHAIRMAN: Mr
Very, very brief, please.

SHRI M. N. KAUL (Nominated) :
Madam Deputy Chairman, the Gover-
nor of Haryana in his report has
pointed out that the ruling party had a
strength of 40 out of which 10 Jan
Sargh Members had decitded not to
accept office as Ministers. Therefore,
out of 30 Members, who were available
for being appointed as Ministers, 22
were appointed Ministers. He says :—

“The Government has also sought
to mamtam i1tself precariously in
wvower by creating too many Ministers
which 1s an abuse of its constitu-
tional powers”.
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SHR BANKA BEHARY DAS : Mr.
Kaul, you are right. But would you
kindly tell us that in Haryana and
Punjab, just after the formation of
these as separate States, in a House of
60 how many of them were Ministers?

SHRI M. N. KAUL : Madam, here I
recall my speech which I made in this
House on the 7th May, 1966 wherein
1 said :—

“,.. The general impression that
one gathers is that there has never
been a scientific and rational exami-
nation of the whole matter. ... That
is to say, there should be a scientific
examination of the whole matter as
to how the work of the Government
should be divided up between the
various departments and Ministries.
And the report should be discussed
in Parliament. I feel that there
rhould be no changes in the short
run. When once we have reorganis-
ed the Minstries in a certain way,
that reorganisation should suffice at
least for a period of flve years, which
can be conterminous with the life of
the Lok Sabtha”.

The real trouble is that our Constitu-
tion prescribes no limit in regard to
the number of Ministers that a Chief
Minister can appoint. I think the time
has now come to have statutory control
over the appointment of the number of
Ministers that a Chief Minister can
apprnint.

1 have looked up the practice in other
Parliaments in the U. K. while the
older departments owe their creation
and present internal organisation
largely to the direct exercise of the
discretionary authority of the Crown,
the Constitution of the more modern
departments, the powers and duties of
their heads, etc. are usually regulatad
by ditect parliamentary enactments.
Uuder the Ministers of the Crowa
{Transfer of Functions) Act, 1946, a
redistribution of functions as between
the Ministers can be effected by an
QOrder in Council, but a new Ministry,
inter alia, cannot be created under such
an Order nor a dissolved Ministry
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recreated. Such Orders, are, however,
sunject to affirmative resolution from.
each House of Parliament under Section
3 of the Act referred to above.

A change of Government in the U.K.
does not necessarily affect the number
or general functions of Government
depariments, although a radical change
in policy may be accompanied by orga-
nisational change.

What has really happened is that the
British Government in their own time
put in an elastic provision and placad
no limit on the number of Executive
Councillors or, laver, Ministers that
wuld be appoimied. We 1ovk over oS
provision from the Government of
India Act 1935 without looking into
Constitutional practices in other coun-
tries. I think this is a highly impor-
tant matter and I suggest that it should
be examined by the Administrative
Reforms Commission as to the prac-
tice and conventiors obtaining in other
countries, namely, whether a statutory
limit on the number of Ministers in
the Cabinet, both at the Centre and in
the States, should. be placed. That
would be one of the important solu-
tions to the problem of floor crossing.

I have no time to go into the position
in other countries hut I find that aven
in the United States there is substan-
tial conirol over the creation of new
departments.

The second point that I wish to refer
io is that the Governor of Haryana,
while winding up his report, says : —

“Fresh elections may be arranged,
as soon as possible, after the admi-
nistratipn has been foned up by a
prief spell of the Presidential Rule”.

This is good so far as it goes, bul
that in itself will provide no solution
unless the matter is dealt with at the
political level. The Governor hopes
that mid-term elections may provide a
solutier. to the problem. Now, if there
are no political conventions, if the
parties do not get together and if this
problem of floor crossings is not dealt
with effectively by agreement amongst
parties, I fear that the same position
will agiin revive after the general elec-
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tions Therefore, the matter has to Le
dealt with effectively on the political
level.

The thiré point that I wish to deal
with 1s the practice which has recently
developed namely, the laying of tne
Governor's report on the Table of the
House. I wiil state the position sinee
1954. In the early cases 1t was nol
the pizctice to lay the Governone's
report on the Table on the ground that
there was no such provision in the
Constuitution, The Governor’s report
was a confidential document for the
benefit of the President who had to give
a juagmeni of his own. Later, under
parliamentacy pressure it was decicded
that a summary of the Governor’s re-
port may be laid on the Table of the
House. 1 find that smnce 1966 therz
were two short reports which were laid
on the TaLle of the House. But this
time an exhaustive report has Dbeen
laid on the Table. I personally seel
that this departure from the well-estab-
lIished practice of laying a summary of
the report is not a satisfactory one
My reason for saying so 1s this.

1 have listcned to the debate and T
found that ifrom the Governor’s report
passages and sentences were taken »ut,
sometimes out of context. Sometimes
the references were quite fair and legi-
timate and the Governor’'s ieport was
cr.twised. When Pandit Pant as Home
Minister dealt with this matter he told
me that when he said that he will lay
2 summary of the report he did no’
mean that he will summarise the re-
port What he meant was that he woula
go through the report and omit such
sentences as could be taken out of con-
text and used by a Member. I think the
practice hitherto prevailing was a
sound one because the Governor who
makes a confidential report should not
be subjected to criticism in this House.
He is making the report to the Presi-
dent 1n confidence, Now the result will
be that the Governor would be making
two kinds of report, one to be laid on
the Table and gnother a confidential
one that may not be divulged. That is
bound to happen m course of time.
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THE MINISTER OF STATE IN I'dE
MINISTRY OF HOME AFFAIRS (SHR]
VIDYA CHARAN SHUKLA) : Madam
Deputy Chairman, the circumstances
under which the Governor of Haryana
had to take action under article 356
are well known to merit any repetition
in the Hoise. Hon. Members have
focussed their attention mainly on tnhe
question whether the extreme action of
the Governor was really necessary in
the circumstances or not. There can
be different rolitical views, different
poittical theories and political interests.
But one thing 1s certain that before the
Governor touk this step, various leaders
of the various political parties of
Haryana had demanded this kind of
action of the Governor. I have got here
the press cuttings Of course, the hon.
Members themselves know that such
statements were made by the Chairman
of the S S P.. Haryana, the Chairrhan of
the Jana Sangh Haryana, and other
political parties including some of the
Ministers wbo were members in the
foriner Government of Haryana.

Madam, the mamn thing to determine
is how should anybody arrive at the
conclusion whether there has been a
breakdown ¢f constitutional arrange-
ments in a particular State or not. The
Governor, because of the reasons he
gave m his report, came to this con-
clusirn that 1n those circumstances
proper functioning of the constitution-
al machinery was not possible Now
in what mauner this break down 1n the
constitutional machinery or otherwise
could te judged is not properly defined
onywhere

But there could be three points
after examining which we  could
prcbably come to a safe judgment
whether the Constitutional arrange-
ment is functioning properly or not.
One 1s that it any directions are issu-
ed under Article 365 of the [Constl‘u-
tion and the State Government does
not comply with those directions nf
the Union Government, then that
should ke regarded as a Constitutioral
failnre on the part of the State Gov-
ernment. Tren there is another cur-
cumstance in which such a conclusion
can ke arrived at and that 1s, when
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[Shri Vidya Charan Shukla]

there is a break-down of law and order
in the State. There can be a thi d
circumstance in which such a judgment
could be made and that is, when no
political party has the strength or the
majority in the legislature to form a

Government. There can be sevaral
ways in wnith this can be brought
abonl. Sometimes the party which

enjoys the majority may refuse to foru:
a Governmenl and the other parties
may nof be avle to form a Government;
and the Governor may be forced tc ask
fcr Presidential rule and the dissolutinn
of ‘he Assembly But in the State or
Haryana, we all know that there were
sc inany cefections by so many MLAs
at so many ‘imes that is almost became
irapossible to determine...

=t ga¥ fag W« Fgf famdr |
ATATT Faefl 3a femaas § xrvor |

SHRI VIDYA CHARAN SHUKLA :
Well, when rhe defections take biace
in the inter-session period, then {ho
question of changing the Government
does not arise normally. Here most of
defecticns have taken place lately dur-
ing the inter-session period, when the
legislature was not in session. These
defections were not the same as have
taken place in West Bengal or ir
Punjab where a whole party has gone
from orie ccaiition to another coalition.
But hcre these were defections by
individual pcople; people were being
taken from parly and made Ministers
ard then the Ministers again defecting
and joining another party and
one man crossing the floor five to six
{imes in some instances. Tne main
thing that the Governor has bro::ght
out is that he was not sure that any
party could command such a safe and
stable majority as fo run a regular
Constitutivral Government in Haryna.
This is the main point that the Govar-
10or has made in his report to the Presi-
lent. Madam I do not think that only
my hon. Member can seriously dispute
hat where ‘he conduct of legislators is
eriously distorting the verdizt of the
lectorate bv their frequent defections,
the funclioning of any Government
becomes a matter of speculation. No
serious-minded political leader can
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claim that siich a situation is conducive
to gund gouvernance and that when
MLAs, for whatever consideration, go
fromm one party to another overnight
and several times in a week, any stahle
Government in Haryana was possible or
that Constitutional arrangements couid
be carr’ed cut 1 a satisfactory manrer
by any Government. And when the
verdict of the electorate is so comple-
tely distorted by such unprincipled
defections, *he only answer to my miud
as a democrat and to any democrat,
would be that such legislators must be
sent back to the pecple to get a fresh
verdiet from them and this is exactly
what has been done in Haryana.

SHRI BIIUPESH GUPTA : Why
didn’t you 4o il in Punjab?

SHRI V.DVA CHARAN SHUKLA : I
have already explained, Madam, that
this is not the same kind of defections.
Here it is a whole party defecting and
changing coalitions. It is not a question
of individua' people going over and
becoming DMiinisters and then the Miris-
ters defecting again. There was no
such instance here. I personally feel—
I may be wrong-—that there”is no com-
parison between the defections that
were taki~g place in Haryana and the
other defections that we have seen in
Madhya Pradesh or in Punjab or in
West Bengal.,...

SHRI BANKA BEHARY Das:
There were 34 or 35 defections in
iaryana. in Punjab also there were 34
or 35 defections. In Punjab also one
person crossed the floor four times snd
many crosced the floor three times. Sc
the posilion is exactly the same.

SHRI VIDYA CHARAN SHUKLA :
1 am talking of the defection which has
changed the Ministry in Punjab. This
has nothing to do with the earlier defec~
tions which were very much minor in
nature as compared to what we have
seen in Heryana. It is also a gquesiicn
of degree. If it happens in a lesser
degree, then probably it could be over-
looked as it would not seriously hamoer
the Ceonstitutional working. Madam, I
was saying that in order that the ver-
dict of the people as was represented
by the legislature of the State is pro-
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perly maintained and is properly
reflected in the governance of the State,
it was necessary that the people had
another chance to judge which of those
legislators who  were throwing all
canons of political conduct to the winds
could be safely trusted to represent
their will, and precisely because of this
we have also agreed with the Gover-
nor’s view that in the eircumstances
obtaining in Haryana, 1t would be
impossible to run a proper Government
accorcding to the provisions of the Con-
stitution unless the people had another
chance to elect proper representatives
who would, according to our hope,
behave in a much more responsib.e
manner than the Members of the pre-
ceding Assembly.

Madam, I do not have to go into the
other questions which hon. Members
have raised regarding the defectionsin
general, as to what are the principles
under which the Governor decides
which defection is of such a nature

as to be legitimate and which
is not. But I will say one
thing :n conclusion and that is about

the question of legislation regarding
defections. We are seriously thinking
about this matter as to how this pro-
blem can be tackled in the country.
The Election Commission is also seized
of the matler and I hove by mutual
consultation.s and the process of think-
ing, we shall be able to arrive at 1
conciusiecn so that we could devise
some sort of a method by which such
political defections can be checked and
our democracy can be run properly.
I would appezl to the House that look-
ing to the various points and the various
factors that have been brought out in
the debate, they should approve of the
President’s Proclamation that has been
issued in relation to Haryana. Thank
you.

THE DEPUTY CHAIRMAN: Mr.
Bhupesh Gupta.

SHRI BHUPESH GUPTA : Madam
Deputy Chairman, now the difficulty in
replying to this debate on my motion
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is that those who have supported the
action of the Governor or of the Cen-
tral Government through the Governor,
really, in West Bengal, have not made
out the case that the Governor has
powers to dismiss the Council of Minis-
ters. Now let me deal with the argu-
ments that have been given. Some
hon. Members opposite frankly said
that there could be two opinions on this
question. And that is why perhaps, in
order to disabuse such hon. Members of
that doubt, the Chief Minister of West
Bengal—former ‘Chief Minister you may
call him now—Mr. Ajoy Mukherjee
wanted the matter to be settled by the
Supreme Court. He did not seek to
arrogate to himself the right of inter-
preting the Constitution. He wanted it
to be done by the highest court in the
land under the provisions of the Cons~
titution which empower the President
to make such a reference. There were
others like Miss Shanta Vasisht and
Mr. Sapru, who should know law
better, I believe, than Mr. C. D. Pande
or my friend, Mr. Shukla.—who said
that the Governors have no such power
at all. And I am grateful to them
because they have displayed courage in
getting up here and telling the truth for
the sake of truth and for the sake of
future. There are others in the Con-
gress Party who have expressed similar
views elsewhere, but because of the fear
of the whip, they are not in a position,
or for any other reason, fo state frankly
what they would have normally liked
to say. But Mr. Chavan tried to make
out a case on Constitutional grounds.
But before he had ended his ‘Constitu-
tional argument, you will have noted.

Madam Deputy Chairman, he landed
himself in political inanities. Now
I could collect from the speeches

made in favour of Shri Dharam Vira’s
action two major arguments. Some-
body said that the Governor : in accord-
ance with his oath of office, is under’
obligation to do certain things and one
of these things is the dismissal of the
Ministry in the circumstances in which
he did it. That was said. Now you see
the oath of office taken by the Presi-
dent under article 60 of the Constitu-
tion. It is mutatis mutandis the same as
the cath of office taken by the Governor
under article 159. Both refer to the
defence of the Constitution. Shri
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Jawaharlal Nehru, when the matter was
debated, had made one thing very clear
with regard to the statement of the late
Dr. Rajendra Prasad before the Law
Seminar. He made it clear as to what
power the President has got. It was
very clearly stated by the late Prime
Minister Jawaharlal Nehru in this very
House. He said that the President had
the same power that the Crown in
England had, that is to say, the Presi-
dent has to act on the advice of the
Council of Ministers in all circums-
tances ; he has no other power. And
we welcomed that statement. I wanted
fo make it explicit by an amending Bill
but Jawaharlal Nehru and others made
it absolutely clear that there could be
no question of the President having got
any more power than the British Crown
enjoyed. At that time you will remem-
ber that all of us fully acclaimed that
position and we stand by it. Over the
last 15 or 16 years we have been here
it has never occurred to anybody that
the Governor could exercise the power
which he does not possess and which
has been exercised in the case of West
Bengal, namely, the dismissal of the
Ministry there. Now this is the first
time that the dismissal of that Ministry
by the Governor has taken place. What
is the oath of office there ? It is exactly
the same as for the President. The only
difference is that one says “I, the Presi-
dent of India..” and another says “I,
the Governor of such and such State...”
That is all. Now you cannot evidently
have two standards by empowering one
to dissolve the Ministry & not em-
powering another to do the same thing.
I could have understood if the Central
Government had taken the position
that the President can dissolve the
Ministry and having taken that posi-
tion, they could have come and told
us that the Governor also could do so.
There would have at least been some

logic and consistency in that approach.
But here nothing of the kind we find
except double standard. I very care-
fully read the note prepared by the
Home Ministry. There also the Home
Minister says the President does not
have any such power.
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Then another article has been refer-
red to about the pleasure of the Gover-
nor. I think it is article 164 It has
been contended that since the ‘Council
of Ministers holds office during the plea-
sure of the Governor, the Governor has
got the right or the Governor is entitl-
ed to dismiss the Council of Ministers.
Well, let us now come to the Centre.
Under article 75(2) of the Constitution
exactly the same words occur. It
says :

“The Ministers shall hold otfice dur-
ing the pleasure of the President”.

In article 164 it has been said that the
Ministers shall hold office during the
pleasure of the Governor. It is an
identical provision. Now do I under-
stand that the President has one type
of pleasures and the Governors have
another type of pleasures? Or 1s it
that our Constitution-makers could not
define what ‘pleasure’ means? There-
fore the conception is the same in either
case. If you say that in the case of the
Union Government the Ministers hold
office during the pleasure of the Presi-
dent, that does not mean that the Coun-
¢il of Ministers can be dismissed and if
it cannot be dismissed or if the Presi-
dent cannot dismiss the Council of
Ministers here, it stands to reason that
the Council of Ministers cannot be
dismissed also in the States. Therefore
the argument about the so-called plea-
sure of the Governor does not hold
water at all for the simple reason that
it does not permit the Governor to
dissolve the Ministry. Now let us see
how this concept of ‘pleasure’ came
about. Tt came not from any other
constitutional system ; it really came
from the British constitutional system,
from the British parliamentary system.
If you refer to the French and other
systems, you will not come across any
such expression. Therefore even on
that score you will find that as in
England this is never to be interpreted
as having given certain power which
enables the Crown to dismiss a Catinet.
Why should we suddenly write into the
Constitution something which is not
written ? If for example Dr. Ambedkar
and others who were framing the Cons-
titution had meant ‘pleasure’ as some-
thing else or for that matter the Gov-
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ernor should be given certain power or
the President should be given certain
power, they would have used the requi-
site language in order to provide for
1t m the Constitution. Therefore they
took 1t as an established convention and
left it at that. Therefore, Madam De-
puty Chairman, this argument does not
stand at all. Here again article 164
under which the Governor 1s supposed
fo have acted does nowhere say that he
has the power to dismiss a Council of
Ministers It has been stretched to in-
clude this power. Do I understand that
those gentlemen, eminent gentlemen
who formulated the Constitution did not
have this much wisdom and foresight
as to provide for this kind of thing?
They did not provide for 1t. Are we
then—the executive or the Governor for
that matter or the Council of Ministers
—to write into the Constitution some-
thing which had not been spelt out by
the Constitution-makers? It 1s not con-
tained 1n the express provision of the
Constitution. That 1s quite clear. It is
not. Therefore, 1f there 1s any doubt or
if there 1s any nterpretation required,
who should do 1t? Assuming there 1Is
some doubt, well, Parliament can
amend the Constitution to remove that
doubt or the Supreme Court can inter-
pret what exactly it means. But noth-
ing of the kind 1s done. Parliament was
ignored angd of course the Supreme
Court was also bypassed. Therefore I
say that with regard to these two things
the argument of the Government does
not stand at all.

Madam Deputy Chamirman, then
another argument was advanced These
are the two major arguments given
Here we are not concerned with Naxal-
bari and gheraos We are concerned
with the Governor’s order The Gover-
nor has dissolved the Council of Minis-
ters not because of Naxalbaris. not
because of any other thing. Here we
are concerned with the words of the
order which has been 1ssued from Raj
Bhavan in <{Calcutta.  Therefore. Sir,
other discussions are irrelevant. We are
not concerned here as 1f we are discuss-
ing the President’s Rule.

We are concerned with the act of the
Governor 1n the dissolution of the
Ministry under article 164. Let us con-
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fine ourselves to this and you will find
that 1t 1s not permifted. Much has been

said about defection. Here I would ask
the Minister to consider this. The argu-
ment advanced by Mr. Chavan 1s that
some people had left and therefore, he
has assumed that Mr. Ajoy Mukherjee
had lost the majority and therefore the
Governor thought that since he was not
calling the Assembly on the date on
which the Governor wanted, the Minis-
try should be dissolved. There 1s no
such parallel anywhere in the parha-
mentary  system, certainly not 1n
England. Now take this question legally
and constitutionally of the so-called
defection and some people writing fo
the Governor First of all I say that 1t
1s double standard. When we brought
93 people to Rashtrapati Bhavan from

Rajasthan, Dr. Radhakrishnan said :
‘Here Mr Chavan, the majority are
standing’. But nothing was done The

majority leader was not invited by the
Governor. The proof was given not 1n
the correspondence with the Governar.
The proof was given of the existence of
the majonity by a physical presentation
of the majority of the Members of the
Rajasthan Assembly before the Presi-
dent of India and the President of
India told the Home Minister present
—and 1 was also present there—Here
are 93 gentlemen’. We asked: ‘Do you
doubt anybody here? Are you suspect-
ing impersonation and so on?’ Nothing
of the kind. Therefore that was not
done. Then immediately Mr. Chavan
should have advised the Governor or
the Governor having noted the fact
that a proof had been given in no other
place than in Rashtrapati Bhavan and
before the President, he should have
immediately invited the Leader of the
Opposition to form a Mimstry That
was not done, it was double-standard.
There I say that you cannot blow hot
and cold, in one case you do one thing
and in another case you do another
thing and repeat the kind of argu-
ments that you have done here Where
is it to be settled? Suppose you have
a majority 1in the Lok Sabha Suppose
on a no-confidence motion you are de-
feated because some Members are ab-
sent from the Congress side, would 1t
be open to the President to say: ‘No the
Government should not resign because
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there are others who could not come’
Would 1t be permussible for the Presi-
dent to count those Members who were
absent from the Congress side when
the Congress got defeated in order to
make out a case that the Government
should not resign? Therefore it stands
to reason that the test should be on the
Hoor of the Assembly It should not be
a test outside 1 an extraneous manner
When I say the Council of Ministers
enjoys the confidence of the House, the
confidence 15 a collective concept Here
the Constitution provides for the con-
fidence of the House not of a number
of Members—that 1s stated—and the
confidence of the House can be ascer-
tammed and tested only in the House
when 1n operation

SHRI AKBAR AL] KHAN But if
nobody summons the legislature ?

SHRI BHUPESH GUPTA
ing to that Let us be clear
of some people writing The only
valid proposition here 1s that the
Council of Ministers must be, under the
Constitution, responsible to the legisla-
ture not the Members 1in the football
ground or the cinema houses or in the
night clubs or in the kitchen cabmet or
m Mr Chavan’s room or in Ray Bhavan
No They are responsible to the body
of men called the legislators constituting
themselves as the Legislature and func-
tioning mn that capacity, not as some-
thing else on the floor of the House It
was not done What 1s the guarantee
that they had changed their mind ?
Therefore the British Parliament never
thought of it Whenever 1t was done—
unless a Mimnister resigned and he can
resign at any time and that 1s not the
point—ihey used to test it on the floor

I am com-
It 1s not

of the House Suppose somebody
wrnites a letter, some fifty Congressmen
threatening| ‘We have defected’

would 1t be open, on the basis of the
receipt of such a letter from some
Members of the ruling party here for
the President to summarily tell the
Prime Minister to call immediately a
session of Parliament ? The President
of India has no such right The
President of India cannot give such
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direction He 1s to act on the advice of
the Council of Mmisters It 1s neither
the duty of the Council of Ministers to
listen or to 1ecelve such 1nstructions nor
1s 1t the duty of the Governor to give
such advice Privately they can talk
about anything, we are concerned with
the Constitution Therefore the legisla-
ture has been bypassed It 1s an extra-
neous method, extra-parhamentary
method and yet, in the name of parha-
mentary democracy, 1t has been perpe-
trated Mr Akbar Ali Khan says .
‘Why was 1t not done? First of all,
M: Dharma Vira had no reason to give
such direction to the Chief Minister It
1s for the Chief Minister to say when
the Assembly should be called Time
and agamn 1n this House when we felt
that an early session of the Parliament
should be called we had approached
the President I have myself done 1t
and President Radhakrishnan used t{o
tell me ‘Go to the Council of Minis-
ters, to the Prime Mimister and the
Home Minister It 1s for them to tell
me when I should summon the Parlia-
ment’ Identical provision 1s there m
the Constitution It 1s none of the func-
tions of the Governor to give this kind
of direction to a Council of Ministers,
much less try 1o browbeat the Council
of Ministers ‘That agamn 1s contrary
to parliamentary principles and prac-
tice and the express provisions ¢f our
Constitution This 1s a very material
point that I wish to make that the
Governor acted in this manner Here
also we have our views on 1t but I
will come to that later but here the
constitutional position should be settl-
ed Here we had quarrelled over many
things 1n this House—this side and that
syde Never we had quarrelled before
over the gquestion of Governor’s power
in regard to such matters How 1s 1t
today that such a quarrel has develop-
ed? We had a code over these 1ssues
all these fifteen years despite all our
bitterness and quarrels over many
1ssues  Why suddenly i1t has erupted
mnto a major controversy ? I can only
say that you have placed certain other
extraneous. party or class 1nterests
above the interests of democracy, par-
liamentary principles and so on There-

fore I say that 1t 1s wrong The opinion
of the jurists should be accepted One
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thing Mr Chavan did not reply to and
we ratsed 1t Who alerted the army?
Do not say that the army has not been
called out The newspaper report has
come and the statement has been made
that Gen Manekshaw 1s gomng to Lal
Bazar the headquarters of the police.
and seelng things for himself Before
Mr Ghosh was sworn 1n, the army was
in the street or had beer alerted Who
called 1t ? It 1s not the Central Govern-
ment The Central Government has no
function or authority to do so in a
matter like this nor the Council of
Ministers, which was headed at that
time by Mr Ajoy Mukerjee Who did
1t ? If the Governor had done 1t on
the advice of the Centre he acted un-
constitutionally even in this matter He
cannot act in this manner Under no
circumstances the Constitution provides
for this, to be done by the Governor
The Governor was therefore acting in
pursuance of a conspiracy The Gover-
nor was ignoring the Constitution He
was pre-arranging things How 1s 1t—
that is another constitutional point—
that the Ministry has been dissolved
We are not going into the point whether
1t 15 legal or illegal We know that 1t
1s not legal After the dissolution which
procedure should we follow? Now you
have dissolved the Ministry Whom
should you nvite? The next parly You
invited the Congress Party, butit did
not like to form the Ministry Then why
did you not 1nvite the other parties also,
oragain Mr Ajoy Mukerjee® In Pun-
tab after the resignation of the Gurnam
Singh Mimistry Mr Gurnam Singh was
mvited again to explore the possibility
after having 1nvited Mr Lachhman
Singh Gill or whoever he 1s All the
same Mr Gurnam Singh was mvited
Therefore, 1t was not done here Well,
the Congress Party was mnvited as a
matter of make-believe, and then 1m-
mediately thereafter, an independent
was vited and upte that time, that in-
dependent, Dr P C Ghosh had no party

at all His party had not yet been
formed We had known thaf some
people had left some party, or left some
block That does not mean, edher to
the knowledge of the Governor, and
certainly not to the knowledge of the
Legislature, that a party had come into
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existence In fact, on the night of the
21st there did not exist any party of
which Dr P C Ghosh was the leader,
either 1n point of fact or mn law The
Assembly had not yet met for a tnal of
strength If it happens all of a sudden
some independents do not constitute a
party The Speaker in the other House
has said that he would not recognise an
independent party simply bpecause the
independents clubbed together for a
purpose And how Dr P C Ghosh
could suddenly become the leader of a
non-existent party, we cannot under-
stand It was pre-arranged, again a
conspiracy It was pre-arranged that
an ndividual, who had been got over
or, for that matter, had been abducted,
should be invited Perhaps somebody
wishpered this into the Governor’s ears
Who did 1t ? The Governor is suppos-
ed to invite people not as he likes, but
on the basis of certain set norms and
conventions But how the Governor
took a liking for Dr Prafulla Ghosh,
that has to be explamned Well, he
quietly took a liking for him Is it
because he was a defector that he took
a liking for Dr Prafulla Ghosh ? Well,
if that is so, this individual, he was not
the leader of a party Therefore, no-
body on behalf of the party could have
made the representation to him He
certainly had not explored the other
parties in the Legislature or, for that
matter, the United Bloe, in the Legis-
lature, agamn to try the formation of a
Government Therefore, agamn this was
also a part of the conspiracy Now it
15 a strange thing n parhamentary
democracy Now here, at 8-20—note
this—at 820 at night in a room in
Grand Hotel, Mr Ajoy Mukherjee,
received a sealed letter stating that he
had been dismissed First of all it 1s
so bad that the letter 1s sent suddenly
in this manner to him stating, “You
are dismissed” I think you treat even
your domestic servants in a better way.
Now he was not even given the treat-
ment which a domestic servant gets i
a private house Anyhow 1t had been
settled that way Now almost simulta-
neously the swearing-in ceremony was
taking place——the timing 1s very very
mportant Did the Governor aoply his
mind, in terms of the Constitution or

according to the convention, as to whom
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he shoulg invite for

ed to be bresent because the Governor
apparently thought, “Well, something
might go wrong”. The Congress leaders
were jnvited. Mr. Humayun Kabir wag

inviteq, Why not me? I am gp old
Member of Parliament

AN HON, MEMBER : Were you
there ?

SHR] BHUPESH GUPTA : Mr.
Humayyn Kabir was around. The
Congress leaders were around and ga]]
these people were around, not the others
who are normally present on such an
occasion. Therefore, barties to the cons-
biracy were Dresent at the Swearing-in
céremony, again another case of cons-
piracy. Also two blackmarketeers were
there, ang others were there. Now
see what g degradation of political life
you have made ip this
Therefore, Madam Deputy Chairman,

constitutional, it has been politically
breposterous, and has been monstrosity
of a type which can be thought of only
in an authoritarian regime but not in a
parliamentary set-up.

Now I would ask hon. Members to
consider another point. Are You not
Now creating a Crown Party just as
George III useqd to have a Crown Party
in Britain in the old days? There
the monarchs used to have a Crown
Party to manipulate. And today you
have created a precedent that the Gov-
€rnorg can manipulate small groups
and other things and then interfere in
an arena where they should not come
in. Now we are going back to the days
of George 1III, who had his Crown
Party, just to manipulate in this
manner. But unfortunately Charles I
lost his head, and we do not have a
Cromwell now. Still you can under-
stand why Cromwell appeared in
history. When you have set in motion
this thing, when you have the men-
tality of Charles I and others, you have
also Cromwells. But here we are try-
ing to settle it in a democratic way.

[RAJYA SABHA]
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Therefore, in this whole thing, I think
you are creating a dangerous situation.
Today you may feel that yoy are very
happy about it, Mr. Chavan says he
is sorry, but he always smiles, and I
cannot understand 3 man who goes on
smiling in the Smasan Ghat, or Raj-
ghat, when they 8o there, or they go
there to cremate somebody. He 1s
literally happy and he expressed him-
self that he is happy. Yoy may be
happy today, but tomorrow you will see
that you have opened the highways to
authoritarianism, and, with the advent
of authoritarianism, made room to g
military regime. One point. Why the
Governor was in such a haste? I ask
hon. Members., I know that vou will
not support me even if your conscience
dictates that you should support me.
You asked why the Assembly was not
called for the 29th of this month. 7Ts
it your contention that the heavens
would have come down if the Assembly
had met a little later, on the 18th of
December ? Wag the law and order
situation such that it had to be done
here and now? Not at all; this was
not the case because. even according to
the statement of businessmen and
others, even according to Mr. Chavan’s
public statement. the law and order
situation in West Bengal, according to
them, had improved. So the question
did not arise at all. It was done
because of this reason. I give you this
information and I have it on authority,
But you may question my authority.
When Mr. Humayun Kabir and others,
when they thought that some defectors
were rethinking—and people do re-
thinking ; even our Congressmen may
rethink—that they were rethinking of
going back to the fold of the United
Front at that time when Mr. Mahamaya
Prasad Sinha was in Calcutta and was
persuading them not to defect and com-
mit an act of treachery, when things
were moving on those lines, just at that
moment, Madam Deputy Chairman, Mr.
Humayun Kabir rushed to Mr. Dharma
Vira and told him, “Now or never. You
get in touch with Delhi at once today
because, otherwise, we may not get
what we want”. It was done in this
manner.
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THE DEPUTY CHARMAN : Please
now wind up. It is more than half an

hour. You must have some sense of
proportion.

SHRI BHUPESH GUPTA: I am
winding up. We cannot even talk on
this subject. @ What is this sense of
proportion you refer to? Is this not
sense of proportion and are these not
valid arguments ?

THE DEPUTY CHAIRMAN: I am
appealing fo you. You have said what
you wanted to say, when you moved
the Motion. Now there has been a
full debate. You may now only reply
to the points made by the Minister in
his reply to the Motion. You cannot
cover the whole ground again. Please
have five minutes more and finish.

SHRI BHUPESH GUPTA : As I said,
I was not giving other arguments. Many
political arguments could be given but
I did not give them deliberately because
I thought that more the constitutional
points should be met. Madam, we know
why we have been punished and we
know why we have been shabbily treat-
ed in this manner. We know why we
have been punished in Bengal. We know
why we were treated in this manner.
The only crime that we did was that we
defeated the Congress. We set up a left-
oriented Government, a Government
oriented to the service of the working
people. We started taking action against
the profiteers and black-marketeers
and started putting them in detention
—not Atulya Ghosh, not that type of
people, but the others—in order to en-
sure food to the people. We did not
allow the police to be used againsf the
workers on orders given through tele-
phone calls of the employers. We were
increasing the dearness allowance and
other things and restoring and glving
permanent rights to government emp-
loyees and doing similar other things.

Madam Deputy ‘Chairman, I know
for a fact that the British and the
Americans conspired to put pressure on
the Government. The monopolists’
aides came and advised them. I may
tell you that the monopolists came here.
The monopolists went to the Governor
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and they said, “Finish this Govern-
ment”. They said it because West Ben-
gal is the seat of their financial capital
where their exploitation takes place.
Madam Deputy (Chairman, therefore
they said this kind of a government
cannot be allowed to continue there.
That is the reason why the Governor
was in such g hurry. Nothing would
have been lost. You would not have lost
more than what you have lost already
in the last few days if you had put off
the meeting of the Assembly till the
18th December.

THE DEPUTY CHAIRMAIN : Order.
order. That will do.

SHRI BHUPESH GUPTA :
since

THE DEPUTY CHAIRMAN : Order,
order. Hon. Members can see that in
his own words, Mr. Bhupesh Gupta

wanted only two or three minutes to
finish.

SHRI BHUPESH GUPTA : I am just
finishing.

THE DEPUTY CHAIRMAN : Please
finish now.

But

SHRI BHUPESH GUPTA : Therefore
I say I call them “mini butchers”. You
know mini skirts in England. Now
here these are our “mini butchers”. Mr.
Chavan and others I call them mini
butchers. Now they have started this
thing. But Madam Deputy Chairman,
before I sit down I want to strike a
note of warning. You are playing with
fire now. You have started unconstitu-
tional, illegal methods, for keeping
yourself and your friends in power, for
keeping traitors in power and in other
places. You denounced defections in
Haryana and in West Bengal, but you
enthrone defection and an illegitimate
Chief Minister. Well, these illegitimate
offsprings of your behaviour, we know
where they will lead to. I say that a
note of warning has been sounded and
I hope the people will take note of it.
I do not know what is going to follow.
But I do hope that the people will give
the flnal reply. In this House we can-
not abundantly give a fitting reply to
the crime that has been committed. The
reply has to be given in the fields and
factorics, in the streets, in the -
Assembly and outside. Everywhere,
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where the traitors and ~ these
butchers live, they should be sur-

rounded on all sides by the fighting men
and women of Bengal, and of all India
in order that the traitors, the butchers
of parliamentary democracy, these
traitors, these oppressors of the people,
these violators of our ‘Constitution, those
people who are bent on ruining the
country, are not allowed to he in

power. .-

v

THE DEPUTY CHAIRMAN : Order,
order. That will do.

SHRI BHUPESH GUPTA : And join-
ing my voice with that of... in Spain,
1 say... They shall not pass.

THE DEPUTY CHAIRMAN : That
will do. I shall first put the Resolution
on the Proclamation . .. o

SHRI NIREN GHOSH : The Leader
of the House should accept the motion
of Mr. Bhupesh Gupta.

THE DEPUTY CHAIRMAN: I am
" putting the Resolution to vote now.

SHRI NIREN GHOSH : Is he accept-
_ ing the motion of Mr. Gupta? That
is what I want to know.

THE DEPUTY CHAIRMAN : You
will know it. First I put the Proclama-
-tion on Haryana to vote.

SHRI NIREN GHOSH : Madam.
before you put that to vote, we want
10 know whether he will accept the
motion of Mr. Bhupesh Gupta. That is
what we want to know.

THE DEPUTY CHAIRMAN : Please
take your seat.

SHRI NIREN GHOSH : I want to
‘know that. .

THE DEPUTY CHAIRMAN : Please
take your seat.

SHRI NIREN GHOSH : Before you
put this to vote, Madam, we want to
know whether he is accepting the
motion of Mr. Gupta.

[RAJYA SABHA]
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THE DEPUTY CHARMAN : I think
the parliamentary practice is well
known. The Resolution will be put to
vote and then the motion will be put
to the vote in the same order in which
they were moved.

SHRI NIREN GHOSH : Whether they
accept the motion or not, that is what
we want to know.

THE DEPUTY CHAIRMAN : No, I
shall first put the Resolution to vote.

SHRI NIREN GHOSH : Then we can-
not be a party to this butchering of the
Constitution. We can never be a party
to this. We walk out protesting against
this Government’s action and to show
our protest against their unconstitu-
tional and illegal action and against
this butchery of our Constitution we
walk out.

(At this stage, some hon. Members left
the House.)

it gz fag werdt : goawmey
wgIeT, AH Qa § 5 avwie 7 fan qa
& gfamn & o w2n gzrar § ok fg
T & 9g FU T TT FH F GAAT FY
gt R, Sa% fad 7 g7 aga | afgraa

a

FI g |

(At this stage, some hon. Members left
the House.)

THE DEPUTY CHAIRMAN : Now I
shall put the Resolution regarding
Haryana to vote.

The question is :

“That this House approves the
Proclamation issued by the President
of India on the 21st November, 1967,
under article 356 of the Constitution,
in relation to the State of Haryana.”

The motion was adopted.
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THE DEPUTY CHAIRMAN : Now 1 | The motion was negatived.
shall put the motion of Shri Bhupesh
Gupta to vote. The question is: THE DEPUTY CHAIRMAN: The

. House stands adjourned till 11 a.m.
“That this House condemns the | tyoorrow.

unconstitutional action by the Gover-
nor of West Bengal in dismissing the
United Front Government in that
State and illegally installing a Gov-
ernment headed by Dr. P. C. Ghosh,
and thus brutally trampling under
foot the system of parliamentary
democracy.”

The House then adjourned at
thirty-six minutes past five of
the clock till eleyen of the
clock on Tuesday, the 28th
November, 1967.
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